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COUNCIL OF STATE.
Monday, 8th April, 1940.

The Council met in the Council Chamber of the Council House at Eleven
of the Clock, the Honourable the President in the Chair.

QUESTIONS AND ANSWERS.

RESOLUTIONS, ETC., ADOPTED BY THE CENTRAL ADVISORY COUNCIL FOE
RATILWAYS.

76. THE HONOURABLE RaAl BAHADUR Lara RAM SARAN DAS: (3) Will
Government give the text of the resolutions or recommendations very
recently adopted by the Central Advisory Council for Railways on & reference
made by Honourable Member for Communications regarding food vending
contracts on the State Railways which were the subject-matter of discussions
on the resolutions moved in this connection in the current session of the Counoil
of State and the Central Legislative Assembly t

(b) Will Government state whether they have accepted all the recom-
mendations very recently made by the Central Advisory Council for Railways t
If not, why not ?

(¢) In case the recommendations have been accepted, will Government
state whether the contracts of food supply vendors who hold contracts of
more than two divisions will be canoel}:ad for stations over two divisions ?
If not, why not % .

(d) Will Government state the basis on which nominal licence fee will
be assessed from food vendors ?

TaE HonouraBLE SzB GUTHRIE RUSSELL: (a) I would refer the
Honourable Member to the press communique issued on the 25th March last,
a copy of which has been laid on the table.

(b) The answer to the first part is in the affirmative : the second part does
not therefore arise.

(c) It is not proposed to disturb existing contracts provided that the
service given continues to be satisfactory, The recommendations of the
Council referred to future policy.

(d) In aocordance with the recommendations of the Central Advisory
Council for Railways at their meeting on 16th September, 1939, Railway
Administrations will decide the amount of license fees to be recovered, acting:
in consultation with their Local Advisory Committees, taking into considera-
tion the volume of business and the need for ensuring adequate supplies to
passengers at reasonable rates.

SILVER SALES.

77. THE HoNouraBLE MR. HOSSAIN IMAM: Will Government give
the following information regarding the sales ofssilver :—
(a) the weight in tolas of silver bullion (¢hd of what finenesh) sold in
_each financial year from 1935-36 to 1938-39 ;

., (499) A,
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(b) the sale price received each year in sterlmg or rupees in each
financial year ;

(¢) the stock of silver on 1st Apnl 1935, additional stocks received
from the Reserve Bank of Indis up to 31st March, 1939 and the
balance on 31st March, 1939 ; and

(d) the amount credited to customs in each financial year from the
. sale of Government silver up to 1938-39 ¢, .

Tre HoNourasLE Mz, C. . JONES : "(a), (b) and (c). 1 ﬁ&uld’i‘efer the
Honourable Member to the Surplus Silver Stock Account and the Statement
showing the transactions under “ Purchases and Sales of Sllver * under the

t for Currency in the a.nmml Appropnatlon 'Accounts, coples of which are

available in the Library. -,
(d) Nil.

SILVEB SALEs. Y

'78. Tae HowourasLE Mr. HOSSAIN IMAM: Will Governmpnt‘_

give the following defmls of silver sales in the year 1939-40 :—

(@) the weight-in tolas (and of what. fineness) sold by London agent
" up to 13th December;
(] the avera.ga pnoe rea.hsed per tola and per ourice ;
(c) the a,verage ma.rket price in London on the sale dates ; and
(d) the amounts received by way of oustoms dauty over and above the
sa,le prices ?
Trz HoNourapLz Mz, C. E. JONES : (a) About 66 million fine ounces.
' (b) About 23}d. &;er standard ounce plus a premium of 3 3/8 per cent. in
the case of sales for delivery in Bombay.
(¢) About-23}d. per standard ounce.
(d) About Rs. 109 lakhs.

STLVER SALmSs.

79. THE HoNoURABLE MR. HOSSAIN IMAM: Will Government give
the details of sales of silver by the Reserve Bank of India from 14th December,
1939 to 29th February, 1940 {on the lines of the preceding question) ?

Tax HoNouraBLE MR. C. E. JONES : The Reserve Bank of India sold
about 5} million fine ounces of silver up to the end of February, 1840 of which
5 million ounces were in fine silver and the rest in rupee standard silver. The
price varied from time to time with reference to market conditions. The
entire price received has been credited to the head ‘ Purchases and Sales of
Silver ** and no portion is being taken as custom duty.

StLveER IMPORTS.

80. Tee HoNounasLE Mr. HOSSAIN IMAM : Will Government give
details of the profit-sharing scheme of licensed silver imports started since
18th December, 1939 :(— .

(a) the amount impérted each month up to 29th: February, 1940;
o . €

<«
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QUESTIONS AND ANSWERS 501

(b) the gain and loss up to 29th Febr\mry,. 1940 ; and
(¢) the"ma,ximum and minimum price on 16th March, 1940 %

Tre HoNouraBLE Mr. C. E. JONES : A copy of the notice issued by the
Reserve Bank of India on the 18th December, 1939 to dealers in silver and the
authorities of the Bullion Exchange and a copy of the revised notice issaed by
the Bank on the 11th March, 1940 are placed on the table of the House. The
Honourable Member will see from the revised notice that since its issue no
maximum and minimum price is fixed by the Reserve Bank of India for the
sale of imported silver. There were no imports under the scheme prior to
February, 1940. During February the imports amounted to 226,000 ounces
-and the profit to Government was Rs. 39,000.

Trm HoNouraBLE Mr. HOSSAIN IMAM: Will the Government give
a reply to part (c) the ‘maximum and minimum price on 15th March ?.

Trr HoNoURABLE M. C. E. JONES : I have already stated, Sir, that the
revised notice was issued on the 11th March, 1940, and that since the issue of
that revised notice, no maximum or minimum price has been fixed by the
Reserve Bank.

Notice to Dealers in Silver and the Authorilies of the Bullion Ezchange.

In exercise of power conferred by the Government of India, Finance Department
(Central Revenues) Notification No. 62, dated the 28th October, 1939, the Reserve Bank
of India is prepared to grant licences for the import of silver by sea orland into British
India subject to the following conditions +— -

(s) A licence holder must undertake to sell the imported silver at & price not
below such minimum or above such maximum as may be fixed from time
to time by the Reserve Bank of India ; :

(¢¢) A licence holder must undertake to submit a true return of the cost of the
silver as landed in India made up of the ocost price, freight, insurance
other importation charges and interest on capital ;

(s¢¢) (a) A licence holder must agree to pay to the Reserve Bank of India a
proportion of the difference between his selling price and the import parity
in the following proportion :—

The first eight annas of the difference and four annas out of the next eight annas
out of the first rupee to be retained by the licence holder and four annas
to be paid to the Bank.

Out of the second rupee four annas to be retained by the licence holder and
twelve annas paid to the Bank.

‘Out of the third rupee two annas to be retained by the licence holder and fourteen
annas to be paid to the Bank.

Out of the fourth and subsequent rupees one anna to be retained by the licence
holder and fifteen annas to be paid to the Bank.

{b) Imports will be made entirely at the risk of the licence holder ;

(¢) The decision of the Manager, Reserve Bank of India, in regard to the estimated
import parity will be final for the purposes of determining the share to be
paid to the Bank ;

(sv) Exchange in Fnyment of the price of the imported silver must be done at the
official control rates. '

(v) The amount to be g:id to the Bank shall be deposited with the Manager of
the Reserve Bank before a licence is actually issued.

2. An applicant for a licenve should first find out froln the Manager, Reserve Bank

-of India, Bombay, the minimum rate at which he may sell and state the quAntity for

‘which he requires a licence. He will then be asked to sign the required undertaking and
., . A2
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will be informed of the quantity for which a licence will be issued to him. A licence will
not be issued for lees than lOg bars. He will then proceed to fix up a selling contract
on the basis of this information and should produce evidence to the satisfaction of the
Manager that a genuine oontract for the sale of that particular quantity of silver has been
entered into. On his doing so and on his making the necessary deposit a licence to cover
the quantity sold will be issued to him.

3. The conditions on which a licence will be granted are liable to be changed at any
time at the discretion of the Reserve Bank of India.

RESERVE BANX OF INDIA, MANILAL B. NANAVATI,
BoMBAY ;
Dated 18th December, 1939. J Deputy Governor.

Notice to Dealers in sslver and the Authorities of the Bullion Exchange.

In exercise of power conferred by the Government of India, Finance Department
Notification No. 7774-F. of the 18th December, 1989 and inmodification of this office
Notice to Dealers in silver and the Authorities of the Bullion Exchange dated the 18th
December, 1939, the Reserve Bank of India is now prepared to t licences for the
import of silver by sea or land into British India subject to the following conditions :—

. (1) (a) A licence holder must pay to the Reserve Bank of India & proportion of the:
difference between Rs. 62 per 100 tolas and the ready market price prevailing in the country
of export on the day of the application at the current rate of exchange plus the import
eustoms duty, in the following proportion :—

The first eight annas of the difference and four annas out of the next eight annas
out of the first rupee to be retained by the licence holder and four annas to
be paid to the me

Out of the second rupee four annas to be retained by the licence holder and twelve
annes to the Bank.

Out of the third rupee two annas to be retained by the licence holder and fourteen
annas to be paid to the Bank.

‘Out of the fourth and subsequent rupees one anna to be retained by the licence
holder and fifteen annas to be paid to the Bank.
() Imports will be made entirely at the risk of the licence holder.

(c) The decision of the Manager, Reserve Bank of India, in regard to the price in the
country of export will be final, for the purposes of determining the share to be paid to-
the Bank.

(#6) Exchange in payment of the price of the imported silver must be done at the
official control rates. A

(¢#45) The amount to be paid to the Bank shall be deposited with the Manager of
the Reserve Bank before a licence is actually reissued.

2. An applicant for a licence should first find out from the Manager, Reserve Bank of
India, Bombay, the maximum rate at which he may buy and state the quantity for which
he requires a licence. He will then be asked to sign the required undertaking and will
be informed of the quantity for which a licence will be issued to him. On his doing so and
on his making the necessary payment a licence will be issued to him. A licence will
not be issued for less than 100 bars.

3. The conditions on which a licence will be granted are liable to be ohanged at
any time at the discretion of the Reserve Bank of India.
RESERVE Bank or INDIA,
BoMBAy;
The 11th March, 1940.

—

VALUE oF TBBASURY BILLS 185UED TO THE RESERVE BANK.

" 81. Tee HoNoUrABLE ' Mr. HOSSAIN IMAM: Will Government state
the amount of ad hoc securitics transferréd to the Réserve Bank of India
since its inception up to 31st December, 1939 in exchange for silver rupees ¢

¢

.
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Tre HoNouraBLE ME. C. E. JONES: Treasury Bills of the nominal
value of Rs. 16,06 lakhs have been issued to the Reserve Bank in payment of
surplus rupees delivered by the Bank under section 36 (I) of the Reserve Bank
of India Act.

AVERAGE YIBLD ON TREASURY BILLS.

82. Tue HoNouraBLE Mr. HOSSAIN IMAM: Will Government state
the average rate of yield on ad hoc securities in the financial years 1935-36,
1936-37, 1937-38 and 1938-39 ?

Tue HoNourABLE Mr. C. E. JONES: The average yield for the year
on Treasury Bills was 1-21 per cent. in 1935-36, -78 per cent. in 1936-37, -97
per cent. in 1937-38 and 1-63 per cent. in 1938-39.

No. 1 SQuabproN, INDIAN AR FoRrOE.

83. THE HoNOURABLE SIE A. P. PATRO : (2) When was the Army Co-
operative Squadron organised and what are the aims and objects of this
squadron ?

(b) How many young men were recruited into it from the date of
opening up to the end of 1939 ?

(¢c) When was the last batch recruited as airmen (hawai soldier) for
being trained as wireless operators ¢

(d) What was the age limit prescribed and what qualifications were
required ?

(e) Are the recruits required to have passed the Matriculation examina-
tion or any equivalent examination such as 8. 8. L. C. (Madras) with science,
i.e., physics and chemistry as the group subjects ¢

Tug HoNourABLE MR. A. DEC. WILLIAMS (on behalf of His Excellency
the Commander-in-Chief): I presume the Honourable Member is referring to
No. 1 Squadron of the Indian Air Force. If so, the replies are as follows :—

(a) The Squadron will be completely formed and manned by October,
1940. Its role is to assist all branches of the army.

{b) 251.

(c) Eight on 2nd December, 1938. Four more at different times sinoce.

" (d) Age limit—18 to 22 years. Educational qualifications Matricula-
ion,

{¢) No.

TRAINING OF WIRELESS OPERATORS AND SIGNALLERS AT THE AIR FomoE
TECENICAL TRAINING SCHOOL, AMBALA.

84. THE HoNOURABLE SIR A. P. PATRO: What is the period of train-
ing in the School of Air Force, Technical Training, Ambala, for the ¢ Trades ”
for the apprentices undergoing the courses for signaller and wireless
‘operator ? ’ '

(b) Is there a final examination both in thebry and practice for these
apprentices in wireless operation conducted by a Board of Experts, known
a8 ‘‘ Trade Board "'?
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‘THe HoNoUraBLE Mr. A. pEC. WILLIAMS (on behalf of His Excellency
the Commander-in-Chief) : (a) Two years.
(b) Yes.

TRAINING OF WIRELESS OPERATORS AND SIGNALLERS AT THE AIR Forox
TECHNICAL TRAINING SCHOOL, AMBALA.

85. THE HONOURABLE SIR A. P. PATRO: Are the airmen apprentices
for signalling and wireless operation trained to operate on fighting aeroplanes
such as the “ Heart ”, “ Audex "’ and ‘ Wapiti " as part of their 4raining at
Ambala ?

Tep HoNoURABLE MR. A. DEC. WILLIAMS (on behalf of His Excellenoy
the Commander-in-Chief): The apprentices at the Air Force Technical
Training School, Ambala, are primarily trained to operate Royal Air Foroce
wireless sets on the ground, but they are given some air experienoe also.

TRAINING OF WIRELESS OPERATORS AND SIGNALLERS AT -THE AIR FORCE
TroRNICAL TRAINING SCHOOL, AMBALA.

86. TeE HoNoURABLE Sir A. P. PATRO : (a) How many airmen were
already trained from the Air Force Technical School, Ambala, and how are
they employed and under what designation and salary ?

(b) How many young men and airmen, have completed their training
and are ready to sit for the impending examination of the Board ?

(¢) Does the success in the qualifying examination as wireless operator
and signalling entitle the candidate to work as an operator in an aero-
plane of the Indian Air Force ¥ Are they now so employed *

(d) What will be the rank and pay of the qualified wireless operator ?
Tre HoNoURABLE Mr. A. pEC. WILLIAMS (on behalf of His Excelleney

the Commander-in-Chief) : (a) None, because the School at Ambala started
only five months ago.

(b) 14.

(¢) A man who has passed the examination would be eligible for the post
of wireless operator for duty in an air crew if a vacancy existed. If there was
no vacancy he would be employed on ground duties.

(@) The ranks and pay of qualified operators are as follows :—

L4

Aircraftman II Rs. 40
Aircraftman 1 .. Ras. 55 .
Leading Aireraftmen .. Rs. 70

Subsequent promotion depends on vacancies.

BRANCHES OF TRAINING AT THE AR Forck TEORNIOAL TRAINING SOHOOL,
AMBALA.

87. THE HoNouraBLe Sk A. P. PATRO: (a) How many branches
(trades) of technical instructions are taught in the Air Force Technical School ?

(b) Are there 'a,ny non-commissioned officers in the wireless operator
““trade ’’ in Ambala ? o v :



QUESTIONS AND ANSWERS 506

(¢) How were these recruited and how old are they and do they pussess
any approved qualification ? If so, what is it ?

(d) Were any of these promoted to be sergeant, flight sergeant, and
warrant officer ¢

(é) If so, how many of these and under what terms ?

Tae HoNourABLE MR. A. pEC. WILLIAMS (on behalf of His Excellency
the Commander-in-Chief) : (a) Five, namely, fitting, rigging, armament,
electrical and wireless. '

(b) There are as yet no Indian non-commissioned officers of this trade in
the .I_ndia.n Air Force.

(c), (d) and (e). Do not arise.

ProMOTION OF WIRELESS OPERATORS AS WARRANT Ormcnns.

88. THE HoNOURABLE SIr A. P. PATRO : Are there any rules prohibit-
ing the appointment of wireless operators as warrant officers after they are
qualified and oertified by the Board %

Tre HoNouraBLE ME. A. DEC. WILLIAMS (oh behalf of His Excellency
the Commander-in-Chief) : No. '

EMPLOYMENT OF WIRELESS OPERATORS IN THE INDIAN AIR ForoE.

89. THE HoNoUurRaBLE SR A. P. PATRO: Are any of the wireless
operators trained and who have passed the examination of the Board now
employed as wireless operatorsin the planes of the Indian Air Force ¢ If not,
what are the reasons for keeping them out after two years’ training in the
Technical School %

(6) Do Government propose to consider the advisability for discharging
unconditionally the unemployed from air service whatever may be the period
of original contract to serve in the Air Forcg ?

(¢) Do Government propose to frame rules for discharging unoconditionally
the wireless operators if they are too many for peace time work and are
unable to employ all of them ?

TaE HoNoURABLE ME. A. DEC. WILLIAMS (on behalf of His Exoellency
the Commander-in-Chief) : (@) Yes, one to each aircraft plus a small reserve
under training. The remainder are employed on ground duties.

(b) and (c). None are unemployed. The remaining parts of the question,
therefore, do not arise. ’

PROMOTION OF AIERMEN AND WIRELESS OPERATORS TO WARRANT OFFIOERS.

90. Tep HoNoURABLE Sik A. P. PATRO: How long does it take for
qualified airmen and wireless operators to rise to the rank of warrant
officers in the ordinary course in peace time and in war time ?

Tre HoNOURABLE ME. A. DEC. WILLIAMS (on behalf of His Excellenoy
the Commander-iri-Chief) : The squadron has not yet been in existence long
endugh to .sa,y. ' ’
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BARBACKS AND MESSES FOR ATRMEN.

91. Tae HoNouraBLE Sz A. P. PATRO: ta) Is there an airmen’s
mess and barracks for the Technical School intended for 50 apprentices ?

(b) Are 280 persons who are unconnected with regular air foroe being
catered by this one mess ?

(¢) How long since the outside deputations from flights are drafted into
the Technical School mess and barracks ?

(d) Do Government propose to take steps to separate the two classes
of mess and barracks ? If so, when will it be done ?

THE HoNoURABLE Mr. A. DEC. WILLIAMS (on behalf of His Exocellency
the Commander-in-Chief) : (a) No, for about 350. .

(b) Yes, but the personnel concerned belong to the Volunteer Fligﬁts now
embodied for service during the war.

(c) Recruits for the Volunteer Flights have used the mess and barracks
since November, 1939. '

(d) No.

NUMBER OF APPRENTIOBS UNDEBGOING TRAINING AT THE AIR FOROE TBOHNICAL
TRAINING SCHOOL, AMBALA.

92. THE HONOURABLE SIk A. P. PATRO : (a) How many Indian other
rank and British other rank apprentices are being trained in the Air Force
Technical School at Ambala ¢

(b) Are they given uniforms, meéss and barracks according to the
standard of the Royal Air Force %

(c) Are the airmen apprentices and wireless operators given the same
uniforms and allowances ¥ If not, for what reasons are they denied these
rights and privileges ?

THE HoNOURABLE MR. A. pDEC. WILLIAMS (on behalf of His Excellency
the Commander-in-Chief) : (a) Those under training for the regular forces
are apprentices and those for the Volunteer Flights were taken direct into the
service. There are 50 Indian other rank apprentioes, and 183 Indian and 93
British other ranks recruited direct.

(b) British and Indian other ranks are equipped, provisioned, and accom-
modated according to the scale authorised for them.

(¢) Yes. The latter part of the question, therefore, does not arise.

ASSISTANT STATION MasTERS, N.W.R.

93. THE HoNouraBLE Me. P. N. SAPRU: (a) Has the scale of
pay Ras. 260—10—300 of the posts of Assistant Station Master, Grade V,
been devalued on the 4th October, 1938 to the scale of pay Rs. 200—10—250
of the posts of Assistant Station Master, Grade IV, by the General Manager,
N. W.R.?

(b) If the reply to part (a) be in the affirmative, will Government
state— . v .

(¢) the date on which the scale of pay Rs. 260—10-—-300 for the posts
of Assistant Station Master, Grade V, was sanctioned and intro-
duced, respectively ;
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{#4) the number of posts in that scale, class and grade sanctioned at the
_time of its introduction ;

(45) the number of persons belonging to each community, European,
Anglo-Indian, Hindu, Muslim, Sikh, Parsi, Indian Christian,
etc., appointed at the time of mtroduotxon to those posts ;

(iv) the number of persous belonging to each community, European
Anglo-Indian, Hindu, Muslim, Sikh, Parsi, Indian Christian
etc., holding those posts, on the 1st day of January, of April
of August of September and on the 3rd day of October, 1938;

(v) the reasons for that devaluation ; and

(vi) the rule, regulation, authority and the pa,rtlcula.r item of the dele-
gation of the control of non-gazetted services, under which
devaluation is permissible ?

Tre HoNouraBLE Sie GUTHRIE RUSSELL: (a) 57 posts of Assistant
‘Station Masters, Grade V, Rs. 260—10—300, were abolished on 4th October,
1938.

(d) (3) to (v). I have called for such information as can readily be secured
-and will lay a reply on the table of the House in due course.

(v8) I would refer the Honourable Member to sections B and C of the
Powers of the General Managers of State-managed Railways which are con-
tained in Appendix X to the State Railway General Code, a copy of which is
in the Library of the House.

ASSISTANT STATION MASTERS, N.W.R.

94. THE HoNOURABLE MR. P. N. SAPRU : (a) Was the staff on the
N. W. R. that has qualified in T-5, T-6, T-7 courses and in Control placed
in an approved list drawn in 1937 and subsequently supplemented in 1938
:and 1939 for appointmentto the posts of Assistant Station Master, Grade
V (260—10—300) and of Assistant Controllers (260—10—300) ?

(h) Have the posts of Assistant Station Masters, Grade V. (260-—10—300)
been devalued to that of Assistant Station Master, Grade IV (200—10—
250) on the 4th October 1938 and do the posts of Assistant Controllers
remain intact ?

(c) Before the 4th Ooctober, ' 1938 were Amstant Station Masters,
Grade V (260—10—300), Statxon Masters, Grade V (260—10—-800) and
Assistant Controllers, (260—10—300) oonaldered equal in- pay, seniority,
responsibility, working, status and for p:omqtidn to higher grades ?

' (d) If the replies to parts (a) to (c) be.in the affirmative, will Government.
state :—

(i) the number of staff (category from which drawn, and qualifi-ations)
on the approved lists of 1937, 1938 and 1939, respectively,
-and the number in each list remained waiting for promo-
tion on the 1st day of March, 1940 together with the reasons
therefor and specially for any supersession by the staff subse-
quently placed on subsequent liste of persons who' were
rejected for hxgher tra.mmg (T-7 Course) or having tndergone
the ' training to pass over those who have sacquired
® higher eﬂioxency ;
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(%) how seniority is determined from the lists of 1937, 1938 and 1939
respectively and whether higher efficiency by passing T-7 Course
is given due consideration when promeotions are made out of
those lists and how promotions are made from those lists ;

(s4¢) the reasons for subsequently preparing approved lists in 1938 and
1939 by adding new names from different categories when the
staff already on the approved list of 1937 were waiting for promo-
tion in large numbers with higher qualifications and efficienoy
than of those added subsequently in 1938 and 1939 ;

(iv) when and where the staff added in 1938 and 1939 to the list of 1937
were tried thoroughly as Assistant Station Masters and
Asgistant Controllers in short term vacancies before final recom-
mendations for bringing them on those lists were made ; and

(v) the number, qualifications and categories of the staff maintained on
the approved lists (prepared after 4th October, 1938) for (a)
Assistant Station Masters and (b) Asgistant Controllers, and the
reasons for not placing the names of those (who have attained
higher efficiency by qualifying in T-7 Course) on the lists for
' Assistant Controllers ?
(e) Will Government lay on the table of the House the approved lists.
of 1937, 1938, 1933 and prepared after the 4th October, 1938 for Assistant
Station Masters and Assistant Controllers, respectively ?

Tree HoxoursprE St GUTHRIE RUSSELL: (a), (c) and (d). I have
called for information and will lay a reply on the table of the House in due
eourse.

(6) T would refer the Honourable Member to the reply I have given to
part (a) of his preceding question. The posts of Assistant Controllers on
Rs. 260—10—300 have not been abolished.

(e) No.
JacapHrr TowN QUT-AGENCY.

95. Tue HoNouraBLE Mr. P. N. SAPRU : (a) Did the Secretary
of State for India in Council acting by and through the Manager, N. W. R
enter into an agreement on the 20th' August, 1811 in respect of the Jagadhri
Town Out-agenoy with the Managing Director of Jagadhri Light Railway ?

(0) Did the Secretary of State for India in Council in terms of
XV of that agreement acting by and through the Manager, N. W. R,
agree to grant a first class free pass to the Managing Director, Jaga.dhn
Light Bas::ay, with two servants .in 3rd class to travel between Sahmnpur
and Lahore in connection with the business of the Out-agency and, was that.
term subsequently altered on the 22nd July and 4th August, 1933 by fifth
corrigendum substituting Delhi for Saharanpur ?

(¢) Did the Manager of the N. W. R., in the execution of the term agreed
upon and acting on behalf of the Seoreta.ry of State for India in Council issue
the Seasonal First Class Free Card Pass renpwable year by year ?

(@) Is it a fact that the Agent, N. W. R., in a letter No. 14-P/2 dated
the 7th April, 1037, has not renewed the Free Pass agreed upon in that term
of the agreemerit for farther years and directed to issue a card or cheque pass
as CONSIDERED NECESSARY 1

(e) Did the Secretary of State for India in Council in terms of XIII—I12
agree that the Managing tor will allow any officer of theN W. R. a
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free conveyance between the Out-agency and Jagadhri Railway Station
WHENEVER REQUIRED ?

(f) Do Government propose to issue the Free First Class Pass for the
future on the same terms and conditions as were agreed upon and have
been in operation for the past 27 years? If not, why not ? And how has
the renewal been refused contrary to the modification of the terms of that
agreement ?

Tue HoxourasrLr SR GUTHRIE RUSSELL : (a) Yes.

(b) Yes.

(c) A first class card pass, valid for one year, was issued each year to the
Managing Director, up to 1937.

(d) It is a fact that in the letter quoted the Agent issued instructions that
the card pass should be withdrawn, but it is not a fact that the terms of the
agreement stipulated that & card pass should be issued. The relevant clause
in the agreement only provided that the Managing Director should receive a
first class free pass, covering also two servants in the third class, between Delhi
and Lahore, in connection with the business of the Out-agency. At the time
the card pass was withdrawn, instructions were also issued that a cheque pass
should be issued as considered necessary, which was in accordance with the
revised policy adopted in such matters, '

(¢) The agreement provides for the free conveyance of any officer of the
N. W. R. between Jagadhri railway station and the Out-agency whenever
required by the Manager for the purpose of inspecting the Out-agency or for
any purpose connected with the work of supervising the Out-agenoy business.

(f) In accordance with the terms-of the agreement, a first class pass, cover-
ing also two servants, is granted to the Director for journeys as may be neces-
sary in the business of the Out-agency, and it is not considered necessary to-
issue a card pass for this purpose.

REMARKS OF THE RESIDENT MAGISTRATE IN CRIMINAL CasE No. 864-A/3
oF 1939.

96. THE HoNOURABLE MRr. P. N. SAPRU: ~ (a) Did the Resident
Magistrate, 1st Class, exercising summary powers in Delhi Province
announce on 28th November, 1939 in Criminal Case No. 864-A/3 of 1939 that
before he closes that judgment he deems his duty to point out that this case does
not appear to have been properly investigated before a comiplaint was filed in
Court and it was obviously the duty of the prosecution to thoroughly eatisfy
themselves regarding the IDENTITY of the offender before prosecuting a
gentleman of position and respectability ?

(b) Did the prosecution style -and designate himself as * TICKET
COURT INSPECTOR ” in applications submitted to that Court on the
18th May, 1939, the 2nd June, 1939, the 13th October, 1939, the 1l4th
November, 1939, and the 15th November, 1939 ? ,

(c) Did the Tickev Court Inspector in a petition dated the 2nd June,
1939 request that Court to correct the name of the accused person ?

(d) Did the Ticket Court Inspector in a petition dated the 15th November,
1939 give the name and address of the person fravelling without ticket CARE.
OF the accused person ? ' . ' Y :

(¢) Did the Resident Magistrate on a petition dated the 14th November,
1939 byethe Ticket Court Inspector announce that in the first place the
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request of the prosecution was very much belated and that it had bean
-conceded by the parties that the signatures on Ex. P. A. and P. C. were
not that of the accused ?

(f) Was the procedure prescribed in pages 43 to 48 of the N. W. R.
‘Commercial Manual, 1935 observed and followed in the above case ?

(9) Did the National Federation of Railwaymen, Shahdara, Delhi, in
its letters datea the 21st October, 1939, the 3rd November, 1939, the 27th
November, 1939 and the 6th December, 1939 bring to the notice of Govern-
ment the case as one due to non-observance of the rules and procedure
by the railway administration %

(k) Will Government state—

(¢) who investigated the case ;

(¢¢) who sanctioned the prosecution ;

(¢i¢) the action taken against the Railway servants responsible for non-
observance of the rules and procedure ; and if no action has been
taken, why not ; and

($v) the nature of the punishment awarded to the railway servant who
has demgmted himself as Ticket Court Inspector when no officer

of that designation exists on the Railways ; if no punishment has
been awarded, why not ?

Tex HonouraBLE Stk GUTHRIE RUSSELL: (a) Yes, but the last
+two lines should read ‘‘ before prooeeding against the gentleman of the position
and responsibility of Mr. Magbool Mahmood ”.

(b) The complainant in this case was the Crown and the Crown was re-
presented by the Divisional Inspector of Special Ticket Examiners who used the
demgnatmn ** Ticket Court Inspector .

(c) Yes.

(d) When the possibility of impersonation came to light the Court was
petitioned on the date referred to by the Honourable Member to summon one
Akhtar Hussain, A. D. C. to the Nawab of Sachin State, Bombay Presidency,
whose address was C/o Meer Maqbool Mahmud, M.L.A., Punjab, Lahore.

(e) Yes.

(f) The procedure laid down in paragraph 148 on page 45 of the N. W. R.
Commercial Manual in so far as it relates to cases under section 112 of the

Indian Railways Act was followed by the Divisional Inspector of Speclal
Ticket Examiners.

(g) Letters have been received from one, H. C. D. Mathur, who styles
himself the Secretary of the National Federation of Railwaymen, Shahdara,
Delhi, in which allegations of the nature referred to by the Honourable Member
were made.

(k) (¢) The Divisional Inspector, Special Ticket Examiners, under instruc-
tions of the Divisional Commercial Officer.

(s¢) The Divisional Commercial Officer.

(#4) None. There was no question of non-observance of rules or pro-

(#v) None. The railway gervant in question committed none of the
-offences for which penalties are imposed on non-gazetted railway servants.

(At this stage, the Honourable the President vacated the Chair whlch was
taken by the Honourable Sir Ramunni Menon.)  «

1
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I8sUE OF LICENCES TO ACT AS INSURANCE AGENTS FOR THE YEAR ENDING 31sT
Magon, 1941. .

97. Te Hoxourasie Panorr HIRDAY NATH KUNZRU : (a) What
is the number of applications received by Government for licences from persons.
desiring to act as insurance agents in the year, 1940-41 ?

() How many of these have been disposed of already and how long wilk
it take to dispose of the remaining applications ? Have many of the appli-
cants not received even acknowl ents from the licensing authorities ?

What steps do Government propose to take to secure the expeditious.
disposal of the applications now and in future ?

(c) Is it an offence under section 43 of the Insurance Act, 1938, for a
person not holding a licence issued under section 42, to act as an insurance:
agent ¥ If so, how do Government propose to safeguard the position of those
who are working as licensed insurance agents, but whose licences may not.
be renewed by the 81st March, 1940 $

TAE HoNoURABLE S1k ALAN LLOYD : (@) and first portion of part (b)..
Full information regarding the number of applications is being collected and:
will be laid on the table of the House in due course. It is difficult to make
an estimate of the time likely to be taken in disposing of outstanding applica-
tions but every effort is being made to complete the work as soon as possible.

Second portion of part (b). Yes. Due to the large number of applica=
tions received by the licensing authorities in the course of a short period of
about three months it is not practicable, with the small staff at their disposal,
to acknowledge each individual application.

Third portion of part (b). So far as Government is concerned, it is pro.

posed to amend the Insurance Act, 1938, so as to spread the work evenly
throughout the year thus avoiding accumulation near about 31st March each
year.
(c) The reply to the first portion of this part is in the affirmative. As.
regards the second portion, instructions have already been issued to each
licensing authority to ante-date to 1st April, 1940, all licences in respect of
applications received by the 31st March, 1940 and found to be in order.

PAYMENT OF FEES BY APPLICANTS FOR LICENCES TO AOT AS INSURANOE
AGENTS. '

98. Ter HoNouraBLE Panorr HTRDAY NATH KUNZRU : (a) Is a
person desiring to act as an insurance agent required under Rule 16 of the
Insurance Rules to * pay into the Reserve Bank of India or where there is no
office of that Bank into the Imperial Bank of India acting as the Agent of that
Bank or into any Government Treasury a fee of one rupee.............. {2

(b) Are Government aware that the Imperial Bank refuses to receive the
fee in Indian States ¥ Do Government propose to ask the Imperial Bank
to receive it in future or to take any other steps to remove the difficulty
experienced at present by insurance agents in Indian States ?

~ (c) What arrangements have Government pade or do they propose to make
for making the payment of the fee in those Stayes where there are no branches
of the Imperial Bank ? .
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Tue HoNouraBLE Stk ALAN LLOYD: (a) Yes.

(b) and (c). The Imperial Bank can accept the fee only where it conduots
~Government treasury businéss as agent of the Reserve Bank of India. At
places where there are no Government treasuries or' no branches of the Im-
perial Bank doing Government business, applicants are being advised either
to arrange to remit the fees by money order, etc., to the nearest Government
Treasury or to arrange, through the chief agents or insurers for whom they
act, to get the fees deposited on their behalf. ‘

ArPOINTMENT OF AGENTS IN F1J1 AND BrRITISHE GUIANA.

~ 89. Ter HoNoURABLE PaxpiTr HIRDAY NATH KUNZRU : (a) Did Gov-
-<rnment accept a Resolution moved in the Council of State in September,
1987, which asked that the higher authorities be moved to agree to the appoint-
ment of Agents of the Government of India in Fifi and British Guiana *

(b) What action have Government taken on the Resolution ? Have His
Majesty’s Government agreed to the appointment of Agents in these colonies ?

.

Tue HoNouvrasLe Mz, J. D. TYSON‘: (a) Yes.

- {b) Government have forwarded to His Majesty’s Government a copy
of -the debate on the Resolution. The appointment of an Agent in Fiji has
also been under separate correspondence with His Majesty’s Government.

o.final decision has yet been communicated by His Majesty’s. Government.
“The case for a similar appointment in British Guiana was placed before the
West India Royal Commission in the evidence given on behalf of the Govern-
ment of India. :

L ,
Tae HoNouraBLE PanpiT HIRDAY NATH KUNZRU: What is the
recommendation of the West Indies Roval Commission on the subject of
-appointing an Agent of the Government of India in British Guiana ?

 TuE HoNoURABLE Mr. J. D. TYSON: The recommendations published
amake no reference to this request. ‘

TeHE HoNoUraBLE PanpIT HIRDAY NATH KUNZRU : Have Govern-
ment addressed any inquiry to His Majesty’s Government on the subject ?

Tae HoNouraBLE MR. J. D. TYSON : Not yet.

Tae HoNoURABLE MR. HOSSAIN IMAM : When did the Government of
India last communicate with His Majesty’s Government ?

Tae HoNouraBLE Mr. J. D. TYSON: Regarding which ? Fiji or
British Guiana ?

Tee HoNOUEABLE Me. HOSSAIN IMAM : Regarding both.

Tae HovouraBLE Me. J. D. TYSON: Regarding British Guiana, I am
not aware of any communication since the recommendations of the West
India Royal Commission were imade known. I cannot give the date of the
1ast correspondence with His M4jesty’s Government about Fiji, but réminders
thave been sent. .

{
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RESOLUTIONS PASSED AT THE ALL-FLy1 CONFERENCE.

100. Tat HoNouraBLE Paxprr HIRDAY NATH KUNZRU :° Are Gov-
ernment aware of the resolutions passed at the All-Fiji Indian. Cotiference held
at Suva in October, 1938 ?, If so, what steps have they taken to secure the
rédress of the grievances of the Indian community in respect of the Jéasing of
agricultural land, education, appointment to the public services and the ques-
tion of passports and domicile $ s

Tae HoNourasLe Me. J. D. TYSON: The ;reply to the first part is in
the affirmative. .As regards the second part I lay an the table of the. House
a statement indicating the developments in respect of the matters mentioned
by the Honourable Member.

Ve e Tt DU i

(8) Leasing of agricultural land.—The Government of Eiji recently published. in the
-Gasette & Native Land Trust Bill, 6& sbeks to provide for the o‘czn?nistratiqn of all
native land by'a Board, certain Jénd being allocated for the exelusive use of Fijinns, and
the remainder being made available to non-Fijians, (including Indians).,on leage.
The Government of India have made suitable representations on the Bill to His Majesty’s
Government with & view to safeguarding legiti:g;tﬁ Indian interests, L .

(¢%) Education.—In pursuance of the proposals m .by Mr, Meyhew in his.report,
the Government of Fiji have drawn up a programme of educational development covering
a period of three years. Government are watching the progress that is being made in
giving effect to this programme. ' ' =~ : ' '/ ‘ o

(95) Apposntment to public services.——3overnment: have; been ay by His Majesty’s
Government that there is no rule preventing the appointment of an Indian.as lu:iq: a.iy
posts in Fiji except those that aré cunoerned ‘solely with Fijidn"atiministration.” =~

(¥v) Immigration into Fiji.—The. Report of the Oomimittée on Indian Tmmvigration,
which dealt, snter alia, with the question of permits and passports, has been published,
and Government understand that, the Colopnial Government are. wil].in%nto afford an
-opportunity for a debste on the R in the Legislative Council if the Indian members
so desire. The Government of India have, however, requested His Majesty’s Govérn-
ment to defer, till the end of the war, consideration of the main recommendation’ of the
Committee to fix a quota for Indian immigrants into Fiji.

1

APPOINTMENT OF A CONSULTING ENGINEER IN THR CENTRAL PuBLic Womk
: DRPARTMENT. -

101. Tz HonourarLs Paxorr HIRDAY NATH KUNZRU : (a) Have
‘Government appointed or do they propose to appoint a Consulting Engineer
in the P. W. D., Central ¥ If 8o, why ¢ :

(b) What is the name of the officer selected for appointment as Consulting
Engineer and what was the post which he held before his appointment as such %

Tae HoNouraBLE MR. M. 8. A. HYDARI: (a) and (b). Government
have decided to appoint a Consulting Engineer in the Central Public Works
Department for a period of one year. Mr. F. T. Jones, Chief Engineer, Central
Public Works Department, who will retire on the 30th July, 1940 will be
appointed to the post on contract from that date. The Central Public Works
Department has taken over responsibility for all central works in most of the
provinces from the lst April, 1940. This is an important administrative
change and it was considered desirable to retdin Mr. Jones’ services for a
-year 8o that the new organization might be set in working order.

[}
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Tere HorNouriBLE Paxpir HIRDAY NATH KUNZRU: Have Gov- .

ernment ever a.gpointed a Consulting Engineer here before in addition to the-
Chief Engineer ?

~ Tre HoxoUraBLE Mr. M. S. A. HYDARI: Yes. There have been
Consulting Engineers before. ‘ ‘

TuE HoNoURABLE Panprr HIRDAY NATH KUNZRU: I mean at
the Headquarters advising the Chief Engineer ?

Tae HoxouraBre Mr. M. 8. A. HYDARI: No, not advising the Chief
Engineer.

Tre HoNouraBrLE Mr. HOSSAIN IMAM: What will be his position
vis-a-vis the Chief Engineer ?

Tae HoNOURABLE Me. M. S. A. HYDARI: He will not be put in any
supervisory position over the Chief Engineer. He will be Consulting Engineer
to Government, o

Tae HonouraerLe Mr. HOSSAIN IMAM: Will he have any direot
control over the administration 7

Tae HoNoUraBLE M. M. S. A. HYDARI: No, Sir.

Tee HonouvmrasLe Me. P. N. SAPRU: How will the spheres of the
Consulting Engineer and the Chief Engineer be defined ? '

Ter HoxouraBLE Me. M. S. A. HYDARI : In the usual way.

Tae HoNoURABLE ME. P. N. SAPRU: What will be the position of th®
Chief Engineer vis-a-vis the Government and what will be the position of th®
Consulting Engineer vis-a-vis the Government %

Tre HoNoUraBLE M. M. 8. A. HYDARI: I have already explained
that in this case the Consulting Engineer has been appointed for a specific
purpose, namely, to put through this new organization for a period of one
year, and the proper delimitation of functions between the Chief Engineer
and the Consulting Engineer is now being made. I would remind the Honour-
able Member that hitherto the Central Government have not been in charge
of oentral works in the provinces.

Tue HoNoUrABLE PANDIT HIRDAY NATH KUNZRU: Was the work
so heavy that the Chief Engineer himself could not cope with it ?

Tar HoNouraBLE ME. M. 8. A. HYDARI: It was not really only a
question of heaviness of work. It is an entirely new departure.

Tae HoNouraBLE Panprr HIRDAY NATH KUNZRU : Is there any
change in the charicter of the duties requiring the assistance of ' another

expert ?

Tae HoxourasLe Me. M. S.:A. HYDARI: I have just said, Sir, that
hitherto the oentral works in the provinces were performed through the
agency of the Provincial Public Works Departments. From the lst April,
1940 we have assumed responsibility for these works ourselves as a measure
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of efficiency and as a measure of economy. Mr. Jones was intimately con-
nected with the working out of this new scheme. As it involves work all
over India we thought it would be advisable if during the first year the man
who had worked out the scheme should carry it into effect. After the year

is over the work will form part of .the ordinary responsibility of the Chief
Engineer.

TaE HoNoUrABLE Panpir HIRDAY NATH KUNZRU: During this

period will the Consulting Engineer be under the administrative control of
the Chief Engineer ?

TeE HoNoURABLE MR. M. S. A. HYDARI: No.

. Tae HoNouraBLE Paxpitr HIRDAY NATH KUNZRU: He will be
independent of the Chief Engineer %

THE YoNOURABLE MR. M. S. A. HYDARI: He will not be independent
in the sense that he will have a different staff. The staff employed by the
Consulting Engineer will be the staff borne on the cadre of the Central Public
Works Department. As such the administrative control over that staff will
be of the Chief Engineer.

THE HoNOURABLE MR. P. N. SAPRU : Was the Chief Engineer consulted
in regard to the appointment of a Consulting Engineer ?

TaE HoNOoURABLE MR. M. S. A, HYDARI: Yes, Sir.

Tae HoNoUrABLE Paxoir HIRDAY NATH KUNZRU: Why have
not Government placed him under the control of the Chief Engineer ? What
would have been the administrative difficulty had they done that ¥ If there

was any administrative difficulty why did they not appoint an experienced
Executive Engineer ?

Tae HoNouraBrLe MR. M. S. A. HYDARI: That is an argument,

TeE HoNoUrRABLE PanpiT HIRDAY NATH KUNZRU : I say why did
not Government put that officer under the Chief Engineer ¢ What would
have been the administrative difficulty had they done so ?

(There was no answer.)

BILLS PASSED BY THE LEG?rSALéEEIVE ASSEMBLY LAID ON THE

SECRETARY or THE COUNCIL : Sir, in pursuance of rule 25 of the
Indian Legjslative Rules, I lay on the table copies of the following Bills which

were passed by the Leglslatlve Assembly at its meetmgs held on the 5th and
6th April, 1940, namely :—

1. A Bill to regulate the import, manufa.cture, distribution and sale
.of drugs.
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2. A Bill further to-amend the Indian Mines Act,.1923.
3. A Bill further to amond the Petroleum Act, 1934.
4. A Bill further to amend the Motor Vehicles Act, 1939.

DEFENCE OF INDIA (AMENDMENT) BILL.

Tax HoNovmasLE Ms. A. pEC. WILLIAMS (Nominated Official) : Sir»
I move : .

“ That the Bill to amend the Defence of India Act, 1939, as passed by the Legislative
Assembly, be taken into considerat on.”

This is a very short Bill, Sir, and T need add very little to what is stated
in the Notes on Clauses. I would however enlarge somewhat upon sub-clause
(a) of clause 2. The provision in the Act which this sub-clause seems to amend
provides a power to make rules to prevent the prosecution of any purpose
likely to prejudice His Majesty’s relations with foreign Powers or to promote
feelings of enmity and hatred between different classes of His Majesty’s sub-
jects. It has been considered advisable that as there is a provision in rela-
tion to foreign Powers there should be a similar provision in relation to States
in India and further that machinery should be provided to deal with activities
prejudicial to the maintenance of peaceful conditions in the tribal areas.

Sir, I move,

TrE HonourasLE Mr. HOSSAIN IMAM (Bihar and Orissa : Muham-
madan) : Sir, the Honourable Mr. Williams has described this as a very short
Bill. No doubt it is very short, but why was he rather economical in his
speech. He has not given us an indication of the exact direction in which
this Act is being amended. He has not explained what is meant by the rela-
tionship between His Majesty’s Government and the Indian States. Does it
oontemplate’ that this Act will be used to prevent any sort of political agita-
tion abcut the administration of the States in India, or is it only to prevent
the relationship of paramountcy being endangered ?

(At this stage the Honourable the President resumed the Chair.)

If it is with regard to paramcuntcy only, then we can have no objection ;
because that is a part of the life of the Indian States with which we are not
‘interested. But so far as civil liberties are concerned, we claim a right to
interfere in the actions of the Indian States. It is impossible to maintain
water-tight compartments in British India whereby we will have liberties
and responsibilities in British India with nothing being done in Indian States.
The safeguard which existed at the time when the Honourable Mr. Williams
introduced this original Bill in the other House does not exist now. At that
time Provincial Governments were functioning in all the eleven provinces of
British India, while today they are not functioning in seven provinces. One
of the arguments which the Honourable Mr. Williams had used last September
was that the power will rest in the hands of responsible people. Now that
does not exist; only the Governors are in charge of the administration. A
disturbing feature is the attitude that the Government of India has taken up,
that it does not feel called upon to give information to the Legislature about
the administration of the Act when we ask about it, that makes us doubtful
whether it is advisable to‘give powers to the Central Government or not.
I am not concerned with the latter two parts, the Chief Commissioners’ Pro-
vinces and clause 3. I am only concerned with the change that is made in
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regard to the operativeness of this Act with regard to States in India. If
we are assured that this power will not be used to stop rightful agitation about
maladministration in Indian States we can have no objection.” The Honour-
able Member will realise what are our difficulties. Last year about this time
we had firing at Jaipur. We had firing by the Congress provinces on the
Mussalmans. The Congress can not be supposed to be very well inclined towards
the Mussalmans; yet they acceded to our request and appointed a judicial
enquiry at Bulandshahr to enquire into the shooting. Just now we had a
shooting affray in Lahore. " A Committee of two High Court Judges has been
appointed. But when we asked for the appointment of a judicial enquiry
to enquire into the Jaipur shooting it was refused. Is that a thing on which
we can maintain silence ? Is the Act to be used to stifle this rightful and most
justifiable agitation which might be made against maladministration in Indian
States 7 I do not know what is the intention behind the Act and therefore
I cannot give any definite opinion until the Honourable Member ¢nlightens us

as to the scope of this measure.

THE HoNoURABLE Panpit HIRDAY NATH KUNZRU (United Pro-
vinces Northern : Non-Muhammadan): 8ir, I give my whole-hearted supyort
to the position taken up by my Honourable friend Mr. Hossain Imam. It is
well known that there is great dissatisfaction in Indian States both on account
of want of adequate standards of administration and of constitutional reforms.
Agitation for a change in the present system both constitutionally and ad-
ministratively is going on in most of the States. It will be deplorable if any-
thing that we do prevents the subjects of Indian States from claiming the
rights that are their duc as citizens of the States. I give expression to this
fear because while in British India the Government of Indin who take action
under the Defence of India Act are also responsible for taking such action as
might in the circumstances appear necessary or desirable for allaying tention
in the States, while the Government of India will be responeible for the enforce-
ment of the Defence of India Act, they will not be equally responsible for the
redress of the grievances that may have led to an agitation regarded as un-
desirable by them. There the responsibility for the enforcement of the Act
and for taking action of an ameliorative character will be in the hands of two
different authorities. Misgovernment in the States may, therefore, it is feared,
be shielded by any action taken by the Government of India who can always
plead when complaints are made against the undesirable effect of the use of
the Act that they are not responsible for the internal administration of any
State. Sir, if the Government of India make themselves responsible for the
exercise of powers under the Defence of India Act in the States, if they extend
this Act to the States, then they must either accept the responsibility of order-
ing enquiries or taking such action as might appear suitable or give an under-
taking on the lines asked for by my Honourable friend Mr. Hossain Imam.
The present position is exceedingly unsatisfactory and we are afraid lest the
use of the Defence of India Act should place the citizens of the States under
a greater disadvantage than the people of India would labour under. We do
not want that the Rulers of the States should under cover of the Defence of
India Act regard themselves as free to treat their subjects in a harsher manner
than the Government of India would dare or care to do here.

Tae HonourapLE ME. V. V. KALIKAR (Central Provinces : General)
Sir, T have listened to the speech of my Honougable friend Mr. Williams very
carefully, but I have not been convinced about the necessity of amending the

. B2
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Defence of India Aot 50 soon as that. My Honourable friend Mr. Williams has
not stated any facts or figures in support of his case that the Act needs amend-
ment. The Bill, I understand, is to deal with attempts to prejudioce the rela-
tions of His Majesty’s Government with Indian States. I want to know from
the Government whether cases have come to their notice of attempts made
by the people to prejudice the relations of His Majesty’s Government with
Indian States. Unless, Sir, he gives some idea about the attempts that have
been made or of the nature of the attempts that would be made in future, we
are not in a position to decide one way or the other. So far as the actual
working of the present Defence of India Act is concerned, statements were
made in the other House that the powers under the Act have been abused
in certain provinces. When this Act came before us last September the Gov-
ernment of India gave us an undertaking that they would be very careful in
watching that the provisions of the Act are not abused in the provinces. Sir,
I find from press reports that my Honourable friend Mr. Williams did not give
any answer to these questions that were raised in the other House. My
Honourable friend owes a duty to this House to explain to us the necessity
of the present Bill and also the way in which the Government of India took
care to watch carefully that the Act was not abused in the provinces. I find
from reports, Sir, that Labour leaders are being arrested. Professor Ranga,
a Member of the Assembly, has been arrested in Madras. In this morning’s
paper, I read that Miss Gokhale has also been interned. Sir, if people are being
arrested or intorned only for holding advanced political views, I beg to
submit that the provisions of the Defence of India Act are misused. You
cannot use these provisions against them unless they advocate violent views
which result in violence. And, therefore, Sir, in my humble opinion, the

rovisions of this Act are being abused and if no proper care is taken by the

overnment of India this mischief will continue for ever. So far as the States
are concerned, Sir, my Honourable friends Mr. Hossain Imam and Mr. Kunzru
have explained the position and I fully agree with them. Sir, I think there
is already on the Statute-book an Act for safeguarding the interests of the
Indian States—I mean the Princes Protection Act. Did the Government of
India receive any representation from the Princes that the Act should be
amended ? And if not, why has the present Bill been brought before us ?
Sir, these are the facts we want to know from the Government. Sir, I am not
one of those who want to wipe away the,Princely order but I submit, Sir,
that the subjects of the Indian States have a right and a legitimate right to
ghare in the responsibility of the administration of those States. If legitimate
agitation is carried on for achieving that purpose, no measure should be under-
taken which will prevent that attempt. Sir, it is feared in some quarters—
and owing to past experience we think the fear is justified—that if this Bill is

assed and no care is taken to use properly the provisions under this Bill, any
Fegitim&te agitation for getting a proper share in the administration of the
States on the part of State subjects will be hanmrpered. The Princes ought
to move with the times. They cannot be free from this responsibility and
say that they would like to be dictators in their own States. We know that
in many of the States the administration is not up to the standard that obtains
in British India. Therefore, I submit, if this Bill is passed, it is likely that
any legitimate agitation on the part of British India for helping the subjects
of the States is likely to be hampered. I, therefore, hope tl;mt my Honour-

able friend Mr. Williams will give us a correct idea of the situation as it stands
now.

¢
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THE HoNouraBLE MRr. P. N. SAPRU (United Provinces Southern :
Non-Muhammadan) : Sir, I should like to associate myself with all that
has been said about this Bill bv the Honourable Mr. Hossain Imam, the
Honourable Pandit Kunzru, and the Honourable Mr. Kalikar. In the speech
which he delivered, the Honourable Mr. Williams did not consider it neces-
sary to tell us why this Bill was necessary. He gave us no facts or figures to
show that there were any movements in thé States which this Bill was intended
to deal with. We should have liked to have had more information because
on the material before us it is obviously impossible for us to say that a case
has been made out for the extension of the powers under the Defence of India
Aot to the Indian States also. The Honourable Mr. Kalikar has very rightly
pointed out that there is a Princes Protection Act already in existence. And
there is one fact which we must always remember and that is this that, if
the Princes have their treaty rights, the subjects, as Viscount Samuel in a very
notable speech very well pointed out, have their moral rights also, and you
have to balance these treaty rights and these moral rights ; and as many of
us want constitutional government in our own country, it is not possible for
us to withhold our sympathy from those who are working in a legitimate and
constitutional manner for the enlargement of their civil and political liberties
in Indian States. Sir, the administration in British India is different from the
administration in Indian States. Here, when we are dealing with British
India, we can often call to account the Honourable Mr. Williams for what he
has done or for what he has omitted to do, but we may not always be able to
deal in a similar manner with things that happen in another part of the country.
Therefore, we have a moral responsibility in regard to this matter and on the
material before us it is not possible for us to lend our support to this measure.
This is all that I have got to sayv so far as this Bill is concerned.

Tae HoNOURABLE MR. A. DEC. WILLIAMS : Sir, I must confess that
I am surprised to hear from the Honourable Mr. Sapru that he is unable- to
support this measure.

Tue HoNouraBLE MR. P. N. SAPRU : You have not supplied us with
any material.

Tur HONOURABLE Mr. A. pEC. WILLIAMS : The comments on thi®
Bill appear to be limited to two points,—the provision relating to the Indian
States and the general working of the parent Act. My Honourable friend
Mr. Hossain Imam, when he asked whether the amendment relating to the
States had reference only to paramountcy, was carrying the discussion into
very rarified strata of the constitution. I do not think that, when this amend-
ment was under consideration, the word ‘‘ paramountcy ”’ was so much as
mentioned. Alternatively, he inquired whether this amendment was made
with regard to such activities as discussion in British India of the internal
administration of States in India. Well, Sir, it certainly could have relation
to such discussion. My Honourable fiiend asked whether I could give an
assurance that the rule, if so amended, would not be used to interfere with
« rightful ” agitation in British India as regards Indian State administration.

Now, Sir, it is very difficult to decide what is ‘‘ ri htful »’ criticism. That
is a matter, in the first instance, for the Executive Government to make up
its mind about before taking action under the rple and later it would be for
the courts to decide whether the criticism is, ngt ‘‘ rightful ”’, but prejudicial
to the relations betwebn His Majesty and the Indian State. It is, as I say, a
question for the Executive Government to make up its mind about in the

.
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first instance before attempting to make use of the rule and the last resort for
the courts to decide when the question of penaltyv arises for infringement of
the rule or anything of that kind.

But I can assure Honourable Members that at the time of proposing this
amendment Government had no intention of stifling reasonable criticism.
Thay did not intend to use these powers to put down criticism which in rela-
tion to British Indian affairs would be regarded as reasonable. But it is
quite impossible to define here and now what sort of criticism, what sort of
newspaper articles, what sort of speeches, might or might not prejudice the
relations between British India and the States—for that, in effect. means the
relations between an Indian State and His Majestv ; for it is only through the
Crown that British India has relations with the States.

I think Honourable Members must appreciate that there are activities
which can make for unpleasantness as hetween the Government of India and
the Government of a State. and surelv they cannot countenance activities of
that kind. I cannot give definite assurances, because T cannot sav here and
now what is legitimate criticism. But if criticism is reasonable. there is no
intention to stifle that criticism—-— '

Tug HoNourasLE Mr. HOSSAIN IMAM : May I ask what would be the
attitude of the Government if juthus are sent, i.c., if people go from British
India to Indian States to offer civil disobedience !

THeE HoxouraBLE Mk. A. nEC. WILLIAMS : I cannot possibly sayv,
Sir. It would depend on the circumstances.

Then. my Honourable friend Mr. Kalikar, complained that I did not
give any instances of activities calling for these powers. All 1 have to say is
this, that this Bill is to supply an omission. If it had not escaped our notioe,
we would have included this provision in the Bill which became the Act last
session. We were not asked at that time to produce instances of deleterious
activitics justifving all these powers. Tt was simplv an omission : and clearly,
as T said in the other place, prevention is better than cure. There is no need
to wait for the occurrence of these unsatisfactory activities before taking
necessary powers.

The same applies to another question of m ;7 Honourable friend Mr. Kalikar
as to whether the States themselves had been pyessing for this amendment.

I come now to the second and more general question as to whether the
very wide powers conferred by the main Act are being properly exercised and
whether the Central Government is concerning itself with the manner in which
those powers are exercised. I canonlv repeat the categorical statement, made
by the Honourable Leader of the Legislative Assembly and 1eiffirmed by my-
self there, that on the whole the Central Government are satisfied that there
is no material misuse of these powers. Tt is, of course, impossible to keep in
complete detailed touch with all activities under the Act and Rules. But
they are keeping in touch. Instances of what I might describe as minor
abuses have come to their notice and they have seen to it that where they
themselves consider an abusé has occurred, indtructions or hints are given
in the appropriate quarter 8sd' as to secure that there shall be no repetition.
But I claim that on the whole there has been very little abuse of these powers.

' . ©
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There was never any assurance given that they would never be used against
political activities where those activities are within the mischief of the rules
and where the activities tend to lead to the results nentioned in the rules.
An assurance was given that they would not be generally us- for political
purposes, and I maintain they are not so being used.

Tre HoNourRABLE SaiyEp MOHAMED PADSHAH SaHiB BAHADUR
(Madras : Muhammadan) : Sir, I had no intention of intervening in this
debate at the outset, but I feel that after the speech which has just been made
'by my Honourable friend Mr. Williams, it is necessary that 1 should make my
position clear if I am asked to cast mv vote on this matter. I thought that
when my Honourable friend Mr. Williams stood up for the second time, he
would at least enlighten us as to the actual reasons which have induced the
Government to bring forward this amendment. It was only in September
last that the Defence of India Act was passed at the Council session in Simla
and somehow we feel at a loss why Government have found themselves in a
position to ask for an amendment of the Act so soon.

THE HoNoURABLE THE PRESIDENT : I understand he has given two
reasons, first, it was an omission in the main Act. and, secondly, prevention
is better than cure.

THE HoNOURABLE SaiyEb MOHAMED PADSHAH SauiB BAHADUR:
1 understand that, Sir, but I should like to know if there have been anv specific
instances at all which have disclosed the deficiency in this Act and which have
justified the necessity for reinforcing the Act * As my Honourable friends
Mr. Hossain Imam, Pandit Kunzru and Mr. Sapru have said, it is impossible
for us in India, who are agitating for our civil and political rights here, to with-
hold our sympathy from similar agitations in the Indian States. It is neces-
sary that every possible assurance should be given to us so that we mav feel
no doubt that there would be any attempt made to restrain any movement in
British India which would go to encourage the people in the Indian States who
are legitimately and quite within their limits agitating for the liberalisation
of the administration in the Indian States. 1 feel, Sir, that since there is
already the Princes Protection Act, any attempt to prejudice the relations
between British India and Indian States could be brought within the purview
of the provisions of that Act. But whatever might be the reasons for the
Government to ask for an amendment of the Defencc of India Act, I feel that
inasmuch as a great struggle is going on for the saving of the civil rights and
liberties of the whole of humanitv that the cause for which the Allies are
fighting is one for which every one of us will have to do his best to support,
I feel that one thing is clear to us, whatever might be our apprehensions re-
garding the way in which these things are managed, even if in some instances
there are trivial abuses of the Defence of India Act, we have
not to do anything which would go to embarrass the Govern-
ment in the carrying on of their struggle. On this ground, Sir, I feel that we
should all allow this Bill to be passed and at the same time requost the Govern-
ment to see that no provision of the Defence of India Act is abused. Of
course we have been assured that the Government is acting with care and
circumspection. At the same time we do ask the Government to take the
utmost possible care that there is no complaint &nywhere about, the provisions
of the Defence of India Act being too rigorously used. *

12 NOON.
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Tazx HoNouraBrLE THE PRESIDENT : Motion moved :

‘ That the Bill to amend the Defence of India Act, 1989, as passed by the Legislative:
Amsembly, be taken into consideration.”

Question put and Motion adopted.

Clauses 2 and 3 were added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

TrE HoNoURABLE MB. A. DEC. WILLIAMS : 8ir, I move :

‘‘ That the Bill, as passed by the Legislative Assembly, be passed. ™
The Motion was adopted.

AGRICULTURAL PRODUCE CESS BILL.

Tae HoNoURABLE MR. J. D. TYSON (Education, Health and Lands
Secretary) : 8ir, I move :

“That the Bill to make better financial provision for the Imperial Council of Agricul-
tural Research, as passed by the Legislative Assembly, be taken into consideration.’

Sir, the Bill itself is short and very simple, and I therefore propose in
moving for consideration to devote myself rather to explaining the reasons
for the measure than to describing the Bill textually. The object in a sentence
is to provide the Imperial Council of Agricultural Research with an assured
and reasonably stable income for the purposes of its general research by re-
leasing it from the trammels of the Central Government’s budgetary procedure
and by allocating to it, under suitable restrictions, a special and, we hope, a
more lucrative source of income. Honourable Members will recall that the
Royal Commission on Agriculture in India, to whose recommendations the
Imperial Council of Agricultural Research owes its -inoeption, prescribed
continuity of policy as essential to the satisfactory development of agricultural
research, and that body also recognised that a programme of ordered advance
would be possible only if the body entrusted with the direction and the co-
ordination of that policy were placed in a secure financial position beyond the
possibility, as I think they said, of prejudice from financial vicissitudes.
They envisaged the establishment of an agricultural research fund with a grant
of Rs. 50 lakhs from central revenues, and they also hoped that additional
funds would be made available from time to time ns financial considerations
permitted. Now, Sir, in actual fact when the Imperial Council of Agricultural
Research was set up in 1929 it was endowed with a capital grant of Rs. 25
lakhs, not Rs. 60 lakhs, and an annual grant of at least Rs. 5 lakhs was to be
provided for scientific objects and another sum of about Rs. 2} lakhs for the
staff and secretariat of the Council. The Council of course also receives from
Provinces and States a share of the cost of research schemes taken up for them.
But the present legislation affects the provision of funds from. the central reve-
nues only, and I propose to confine my remarks to those funds provided from
central revenues, and even to-those funds only in so far as they concern the
general research activities of the Council, because the present legislation does
not affeét the annual grant for the upkeep of the administrative staff and
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establishment of the Council and it also does not affect the amount met from
central revenues for sugar research and for marketing. These will continue
for the present to be provided from central revenues.

TeR HoNouraBLE PANpIT HIRDAY NATH KUNZRU : What is the
total of the grants made for research work in sugar and the work done for the
marketing of agricultural produce ?

TeE HoNoUrABLE MR. J. D. TYSON : I shall have to look that up.
I will try to deal with that point in my reply.

Now, Sir, in the first ten years of its existence the Council received from
central revenues for the purposes of its general research a sum of about Rs. 84
lakhs. That includes the initial grant of Rs. 25 lakhs. Against this, expendi-
ture on research, starting at about a lakh in the year 1929-30, has averaged
Rs. 6-84 lakhs a year in the same period. But this is the important thing ;
the figures of expenditure in the eighth, ninth and tenth years all exceeded
Rs. 11 lakhs, and the estimated expenditure in the year that has just closed
was in the neighbourhood of Rs. 12} lakhs. Allowing for accumulated interest
the Council expected to have on the 31st March, 1940, for purposes of general
research, a balance of Rs. 22:61 lakhs received from Central Government
grants. But this is in no sense a free balance. The Council are required, for
each individual scheme of research that they take up, to earmark funds to
cover that schcme through the full term of its expected duration, and the
Council therefore have very substantial commitments with respect to this
apparent balance of Rs. 22-61 lakhs. In fact the Governing Body at its
meeting of July last worked on the assumption that the unallocated balance
of the Council on the 31st March would be only Rs. 3:19 lakhs. To this the
Council, on past experience, could have expected to have added an annual
Government grant of Rs. 5 lakhs and something on account of interest accu-
mulated on money set aside to finance running schemes. They might have
expected to start this year with somcthing like Rs. 10 lakhs. Against these
modest expectations the Council have a tentative programme which embraces
schemes sanctioned by the Governing Body to take effect from the beginning
of the current financial year, schemes very cogently recommended to the Council
by Sir John Russell and Dr. Wright in their quinquennial report on the acti-
vities of the Council, and other schemes regarded by the Advisory Board as
worthy of adoption and in some cases as very urgent. In fact the total annual
requirements of the Council have been put by them at Rs. 15} lakhs. Apart
from the accumulated funds already earmarked for schemes in progress, they
feel that they should be spending a figure of about Rs. 15 lakhs. It was to
meet a situation of this kind, which had already been foreseen, that in Decem-
ber, 1937 the Governing Body of the Council asked the Central Government
for a special non-recurring grant of Rs. 16 lakhs. Again in July, 1938, with
an optimism apparently undiminished by the rejection of their former request,
they approached Government for raising the recurring grant from Rs. 5 lakhs,
which had been the normal figure, to Rs. 25 lakhs a year. This also had to
be refused, and it was in these circumstances that the Governing Body in
July of last year adopted, for recommendation to Government, the proposals
on which the present Bill is based. There are that, in lieu of an annual budget
grant to finance its general research activities, but I may say without renounc-
ing hopes of an occasional crumb from the Honourable Finance Member’s
fiscal table, the Council should receive the net proceeds-of a cess levied at a half
of one per cent. ad valorem, i.e., half per cent.’ad valorem on expotts of certain
agricultural and animal products not already subjected to any export duty or
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cess. In the B.ll before the House provision is made in clause 8 for the net
proceeds of this cess—that is to say, the gross proceeds diminished only by the
cost of collection—to be made over to the Imperial Council of Agricultural
Research without the intervention of the ordinary budget procedure and
these procecds are to be expanded by the Council “ subject to such limitations
as may be prescribod in rules made by the Central Government . I would
invite Honourable Membors’ spacial attention to that last phrase * subject
to such limitations as may be prescribed in rules made by the Central Govern-
ment . The ag2ncy for the collection of this cess will ba the ordinary customs
machinery. and the Bill has been drafted to attract the existing customs law
and procedure. The extra cost in which the collection of this cess will involve
the customs authorities cannot without actual experience be accurately cal-
culated, but an approximation of the net proceeds of the ccss, allowing for
what we think they will charge us for collecting it, on the commodities covered
by the Schedule, gave a promise, at pre-war figures, of a receipt of about Rs. 14
lakhs by the Council. These receipts will go to finance schemes of general
research. Government propose for the present, as I said already, to finance
marketing and sugar research activities of the Council from central revenues

and also to meet from central revenues the cost of the administration staff and
the Sccretariat.

Honourable Members will find that clause 8 of the Bill will enable the
Council to accumulate a reserve fund. The intention is that, subject again
to rules laid down in that behalf, in a good year an excess of receipts over
some stipulated figure will be credited to a rcserve fund. From that fund in a
bad year the sum necessary to level up the cess receipts to the stipulated would
be made available. If a substantial reserve fund can be accumulated in this
way, it stands to reason that the stability of the Council’s income will be en-
sured and there should also b2 additional receipts by way of interest.

I need hardly tell the House that the principle of imposing a cess on an
agricultural commodity for the purpose of financing research, even a cess
collected as an export duty, is in no sense novel. There are cesses of this
kind already on lac, cotton—it goes further than a cess on exports—tea,
coffee ; and we have taken care not to include in the Schedule any commodity
which at present bears any cess or export duty. It would be rash to dogmatise
as regards the question who will bear the cess. I suppose that at different
times and in different degrees it may be borne by any one of the four classes,
the producer, the dealer, the shipper and the consumer overseas, or it may be
distributed between two or more of them. But wherever it may fall from time
to time, it is, I submit, a very modest impost as compared, for example, with
the impost of 6-1 per cent. on raw jute. Of course jute is by way of being a
monopoly but take 3-1 per cent. on rice and 2-2 per cent. on coffee. The
cess which we propose works out, for instance, at 120th part of an anna per
Ib. weight on fruit or vegetables ; or to take another example, it works out
at one-twenty-fourth of an anna on a * piece * (of 20 lbs.) for raw skins. The
Bill as introduced in another place empowered Government to add to the
commodities liable to cess in the Schedule. That provision has been removed
from the Bill. New commodities cannot now be added to the Schedule with-
out recourse to fresh legislation. But Honourable Members will see that the
power to remove commodities from the Schedule by executive action still
emains in clause 4 of the Bill. . Government would therefore be in a position
o afford relief if it was shown that in fact the cess was strangling the export
rade in any particular commodity.

\
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There is one other aspect, Sir, of the proposal to which I should like to
make a brief reference and that is what I may call the constitutional aspect.
Honourable Members may entertain an apprehension that we are in some mea-
sure weakening the responsibility of the Legislature by giving the Council an
independent source of income. Now, Sir, even if we were doing that—
and I hope to satisfy Honourable Members that we are not doing so—I would
point out that the money will be in very safe hands. The composition of the
Governing Body of the Council, in the first place, is very democratic. Besides
11 Provincial Ministers of Agriculture, there are two representatives of the
Legislative Assembly and one representative each elected by this Honourable
House and by Indian Commerce and Industry and by European Commerce.
In other words, there are 16 elected and representative members on the Gov-
erning Body as against only three cz-officio members and two technical mem-
bers who are chosen by the Advisory Board of the Imperial Council of Agri-
cultural Research, and about six, I think, nominees of Indian States which
have been affiliated to the Bodsy. Even if we were handing the money over
without any control whatsoever, it is in itself a responsible and reliable body
to whom we are making it over. But as a matter of fact we are not proposing
to give the governing body of the Imperial Council anv freer hand with this
monev than they already enjoy. In fact, I think the effect of this Bill will be
to make the control of Government at all events stricter. The present practice.
once the budget grant has been voted, is that the governing body has power to
utilise the money as it thinks best, subject only to general instructions laid
down by the Government. There is no day to day interference, even under
the existing circumstances, with the spending of that money. Certain general
principles are laid down by Government and followed by the governing body.
Within those limits they have a free hand. But in clause 6 of the present Bill
Honourable Members will find that it is provided that the proceeds of the
cess shall be expended by the Council subject to such Rules us are made in
this behalf by the Central Government. So we are now substituting rules
for the general instructions laid down before. It is true that we are eliminat-
ing the budget procedure in respect of the money which will be made available
for the general research of the Council but that only represents a part of the
money annually voted for the Council. As I have said already, the votes for
the administrative staff—something like Rs. 2} lakhs—and for certain activities
in the way of marketing and sugar research will remain. The Legislature will
still retain its full rights of interpellation and of moving Resolutions and will
still vote on the grant for the permanent staff and some of the activities of the
Council. Without its permanent staff, the Council cannot funetion, so that
the Legislature will still retain its hold. Over and above this, Honourable
Members will find that in clause 7 of the Bill it is provided that there shall be a
Standing Finance Committee of the Council and on this Committee Govern-
ment will have a representative and one of the representatives of the Legislature,
that is to say, either the representative of this Honourable House or one of
the two representatives of the Legislative Assembly will have a place on it.
The procedure and the functions of this Standing Finance Committee will be
regulated with the approval of Government. I venture to think, Sir, that
it cannot be seriously contended that the Legislature will be in anv way
abrogating its powers of control over the Council.

Agricultural research, Sir, if it is to be productive of results, must take a
long view. It is not a matter that can be taken up intensively when Govern-
ment are in funds and dropped when the financjal position is bad.  Continuity
18 necessary and this involves planning ahead with a reasonable certainty as
to ways an.d means. A scientific institution with a long térm programme ought
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to be able to depend on long-term financial resources. From this point of view,
I venture to think that there are great and obvious advantages in relieving
the Council in ite general research programme from direct dependence on the
vicissitudes of Government finance. I confidently commend the Bill, Sir, to
the sympathetic consideration of the House.

Sir, T move.

. TuE HoNoURABLE Sir A. P. PATRO (Nominated Non-Official) : Sir, it
is very disappointing to me that the Government of India with a resource of
Rs. 90 crores of revenue and a large portion of that revenue coming from the
agricultural population, that they should again tax agricultural produce when
it is exported to other countries. Sir, it seems to me that there is something
rotten in the State of Denmark when the Government of India’s finances are
not adequate enough to contribute Rs. 14 lakhs annually as a fixed recurring
grant for this Research Institute.

Tue HoNouraBLE THE PRESIDENT" Who will pay /! The producer
or the consumer ?

Tae HoNouraBLE Sir A. P. PATRO : No one doubts that the indus-
trialist, the agriculturist and the capitalist are all equally interested to see
agricultural development in this country on scientific lines, that agriculture is
carried on with labour-saving machines, that productive research should be
applied in the matter of manures and the lifting of water, that all these econo-
mies and advantage should be introduced. All these experiments are tried
by the Research Institute and what is being done ? This is one of the most
important recommendations of the Agricultural Commission and it has been
started no doubt at the time saying that everything would be done to revolu-
tionise agricultural economics in this country. But is anything being done
now, except in the matter of experimenting in two or three ¢ ops ¢ The rest
is left where it was when it began. It is not want of finance. You have got
enough experts trained both in other countries and those who have gained
experience and knowledge from other sources. They are there, but my com-
plaint is and has been all along that the results of these experiments have not
been communicated to the real agriculturist. I know that you have published
bulletins and books but what is the use of publishing the results of your re-
search when vou are not able to communicate them to the agriculturist ?
When you cannot take help to the door of the agriculturist ? The agriculturist
is not, as I said before, a, fool, he is a man of strong common sense. Place be-
fore him the results of your experiments, convince him that they are econo-
mically and financially sound and he will readily take them up. What has
been done so far with regard to this ? Research is necessary and we shall
have to make researches in agricultural produce, but has anything been done
till now in order to improve the agricultural economiocs in the provinces ?—to
bring better methods to the door of the ryot in the villages ? Nothing has
been done till now. And yet the Central Government, with such a huge reve-
nue taken from the ryot, from the producer, is uot able to spend Rs. 14 lakhs
for the purpose of research work. What is the Government for ¢ Is the Gov-
ernment only to collect taxes ? Is the Government only for the purpose of
imposing on the people taxes which they do not want ? Is it not there to see
that their economic condition gradually improves as the revenues of the Gov-
ernment of India increase ?. Take the last 12 years. What was the revenue
12 years or a decade back ? What is the revenue of the Government of India
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today ? And see how it has increased and multiplied to the extent of the
present figure. Now during that time, I ask the Government in all sincerity,
what steps did the Government take in order to effect a corresponding improve-
ment in the agricultural economics of this country ¢ People talk of industries
and industrial improvement. How can you have industries when you have to
import raw materials from other countries ? When you do not provide faci-
lities for growing and developing such raw material as would be useful for in-
dustries and for general consumption, it seems to me that to tax export of
agricultural produce in order to get Rs. 14 lakhs creates a very, very unhealthy
impression on the mind of the agricultural population of India that in addition
to the burdens that they have to bear, even the Central Government is going
to tax their produce now. Apart from what has been done in the provinces
the Central Government now propose to tax these people in the name of ve-
search, and of providing better education and knowledge to the rvot. In spite
of his earnest and sincere pleading. the Honourable Mover has not convinced
me of the necessity for this step. The other day an announcement was made.
1t was acclaimed throughout the country that during the war Government
are going to set up an expert committee and that the Finance Member has
placed some money at their digposal for the purpose of supporting the develop-
ment of the nascent industries in this country. When you are able to provide
a certain sum of money for industrial development, why have vou neglected
the very source and life of the industry, namely, agriculture ? The Government
of India want to raise money from agricultural produce and use it again for the
benefit of the agriculturist. What does this Government stand for ¢ What
is the policy of this Government with regard to agricultural economics ? It
is impossible to concede that they have any policy. Because Agriculture is a
Provincial subject according to the Constitution Act of 1935, therefore they
say they are not directly concerned ; they are only to make research and com-
municate to the Provincial Governments. They leave it to the mercy of the
Provincial Governments to carry the results of the research to practical opera-
tion. Why should the Central Government not contribute from its own funds.
When it could spend Rs. 45 crores on expenditure other than defence, could
they not spare Rs. 14 lakhs out of that sum for this purpose ? Either the
Finance Department are deliberately confusing the responsibility or the
Government of India are not able to realise the importance of agricultural
development. The Research Institute is one of the few institutions which is
capable of doing good to the agriculturist. They can show by research in
what ways improvements can be effected. The Government of India say that
because they cannot provide enough funds for the Institute, the export of
agricultural produce must be tuxed. The Honourable Mover has said it may
be the producer or the middleman or the consumer who may ultimately have
to pay. Whoever it may, in the first place the tax has to be paid by the pro-
ducer when the produce is exported, and ultimately it will fall back on his
shoulders. Therefore, it seems to me that the Government of India have failed
in their duty to the agriculturist. This Bill is, therefore, onlv a ruse. 1t is a
method whieh no civilised Government would adopt. The Honourable Mover
has said that it is only the products which are mentioned in the Schedule which
will be taxed and not the others. It has become the custom that because the
Government has committed mistakes before, therefore they must repeat the
mistakes again. That is no explanation. Therefore, considering the respon-
sibility of the Government of India to improve agriculture, this is‘one of the
things which as an agriculturist and as representing the agriculturist, I do feel
it my duty to urge their interests whenever they are neglected. (Referring
to the Hoflourable Member next to him.) You cannot understand the real
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position. You live on.a military pension, but we live by oultivating the oil
and getting the best out of it. erefore, we are anxious that the research
work should 'be carried so that the agrioulturists may be benefited. The
principle of the Bill to tax is not at all worthy of a responsible Government.
Therefore, I say that I am not in favour of imposing a new tax on exports as
proposed.

THE HoNoURABLE Panpir HIRDAY NATH KUNZRU (United Provin-
ces Northern : Non-Muhammadan): Mr. President, it is clear from the
speech of my Honourable friend Mr. Tyson that it is the unwillingness of the
Central Government to give funds for general research that is driving the
Imperial Council of Agricultural Research to ask for the imposition of an ex-
port duty on certain kinds of Indian agricultural produce. The Council
asked for a non-recurring grant of Rs. 16 lakhs in 1937. That request was
turned down. Next year it asked for a permanent grant of Rs. 25 lakhs a
year. That too was turned down, and it was of course obvious that the Govern-
ment of India, having refused a request for a non-recurring grant, would not
agree to a request for the enhancement of the permanent grant. This year,
taking the General and Railway Budgets together, taxation to the tune of
Rs. 11 crores has been imposed. Yet, Government consider that in order to
maintain work on which the prosperity of the country depends and also the
production of some of those things which are needed for the prosecution of
the war a special cess should be imposed. Is this an attitude which is in the
slightest degree justified ? Government are going to continue the grant for
sugar research. They are also going to continue the grant for marketing.
But they wish to stop the grant which is given for general research. What is
the reason for this policy ? Are they dissatisfied with the general research
work done by the Council ? They asked Sir John Russell to investigate the
value of the work done by the Council. What is his verdict ? Is it con-
demnatory of the work done by the Council or is it appreciative ? If Sir John
Russell has not merely commended the work already done by the Council but
has asked for its continuance and development, why is the Central Govern-
ment ignoring the report of Sir John Russell and adopting a step-motherly—
I had almost said a hostile—attitude towards the Imperial Council of Agricul-
tural Research ? My Honourable friend Sir A. P. Patro referred to the contrast
presented by the grant of Rs. 5 lakhs to a newly created Board called the
Industrial and Scientific Research Board and the unwillingness to continue
the general research work done by a body that has been in existcnce for nearly
12 years, and which was established on the recommendation of a Commission
presided over by no less a personage than the pre ent occupant of the exalted
position of the Viceroy of India. Surely, my Honourable friend must justify
the introduction of this Bill on some better grounds than general platitudes
about the need for a reasonable and assured income for carrying on long-term
scientific research. We all recognise the value of this work. We rccognise
the need, indeed the necessity, fof providing the Imperial Council with an
assured income, with funds that would enable it not merely to carry on its
existing work but also to develop it. But there is no reason why Government
should not from their general funds, specially when they have imposed taxa-
tion amounting to nearly Rs. 11 crores, provide the small amount of money re-
quired for the development of the Council’s work. ‘

_ Sir, my Honourable frien:d Mr. Tyson has told us that the principle of a
ocess is not a new one. Cesses are already levied on cotton, lac, tea and coffee—
I think those are the illustrations that he gave—and he sees no reason why
the imposition of a cess on the export of certain kinds of agriculturs] products
[ ‘
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should be objected to in principle, Now, whatever might have been done
in the past, that cannot be any guide to us when we are in a stronger position
to bring pressure to bear on the Government of India and to have our views
listened to. But there is a difference between the cotton, lac, tea and coffee -
committees and the Agricultural Research Council. These committees are,
if I may say so, doing their work on a commerical basis. What I mean is that
the value of the work done by them is likely to reach the cultivators soon.
It is probable therefore that research work in respect of these commodities
would lead to immediate commercial results. But general research work
surely cannot be placed on that basis. It is bound to take some time to pro-
duoce results of value and to have them accepted by the cultivators in the
country. It is necessary therefore that this general scientific research should
be fostered by Government with great carc and that it should not be required
to become self-supporting, as work in connection with commercial crops mayin
ocertain circumstances be justifiably asked to be. Sir, I fear that the difference
between the attitude of the Government of India towards tle rewly
started Industrial and Scientific Rescarch Board and the Council of
Agricultural Research is due to the fact that the Board of Industrial
Research is something that was required immediately by a vocal public. The
Government of India could not ignore the demand for such a Board without
incurring great unpopularity. They have therefore quietly provided funds
for this Board. The Imperial Council of Agricultural Research is however
not in the public eye to the same extent as the Industrial Board is likely to
be, and consequently they feel that they can easily adopt an unfavourable
attitude towards it.

Sir, I should liké in connection with this Bill, which raises certain consti-
tutional questions regarding the Agricultural Council, to ask my Honourable
friend Mr. Tyson to tell us what the position of this Council is.. When the
Council was established, I have good reason for knowing that the Honourable
Sir Girja Shankar Bajpai put up a strong and able fight on its behalf and was
able both to secure independence and funds for it. But last year Government
arrived at a decision which has seriously reduccd the status of the Council.
Till last year the Council had the status of a Department of the Secretariat of
the Government of India. In other words the Vice-Chairman of the Ccuncil
was in the position of a Secretary to Government. This however has been
changed. The Imperial Council has now become a section of the Education,
Health and Lands Department, and the pay of the Vice-Chairman, which
was Rs. 4,000 during the time of the two previous Vice-Chairmen, has now been
reduced to Rs. 3,250.

TrE HoNOURABLE MR. J. D. TYSON : Has this anything to do with the
Bill ¢

Tae HonourasLE Panpir HIRDAY NATH KUNZRU: You. have
raised questions with regard to the future position of the Council. You have
tried to assure us that the status of the Council would not in any way be
affectod. I therefore want to point out that you have already taken action
which affects the independence of the Council ard the future development of
its work. We have, on one side, Sir, the Supply Department, which is presided
over by a Director General whose pay is higher than that of a Secretary and
who, as he told us the other day, enjoys thes powers of Government——

Tre HoNourapLE MR. H. DOW (Namibated Official) ; No, &ir; I am
afraid I never stated that. I stated that the War Supply Board bad the powers
of Govetnment. } am not the War Supply Board. Very far from being the

.
L] \
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War Supply Board, I represent one Department out of five Departments on
the War Supply Board.

Tae HoNoURABLE PANDIT HIRDAY NATH KUNZRU : I paid a compli-
ment to the Honourable Member by implying that he was the most important
Member of the Board.

TrE HoNOURABLE MR. H. DOW : T am so unused to compliments that
I hardly know how to answer them !

Tae HoNoUrABLE Panprr HIRDAY NATH KUNZRU: When they
"are deserved they should not be answered ; they should be accepted with
gratitude.

I was, Sir, contrasting the position of the Imperial Council with that of
the Supply Board. On the one hand, there is the Supply Board which is in a
specially advanthgeous position, which occupies a position midway between a
Department of the Secretariat and a Member of the Viceroy’s Executive
Council, and there is, on the other, hand, the Imperial Council of Agricultural
Research the status of which has been reduced and which is being grudged
& small grant of Rs. 14 or Rs. 15 lakhs a year in order to carry on work on
which the welfare of the millions of inhabitants of this country depends, in-
habitants who are the mainstay of the finances of the Provincial Governments
and the Central Government.

Sir, there is one more point which I should like to dwell on before 1 sit
down. It was urged by my Honourable friend Sir A. P. Patro. The research
work done by the Imperial Council as testified to by Sir John Russell, is of the
highest value ; yet, I am sorry to say, that no adequate efforts have been
made by Government to bring the results of this research within reach of the
masses. The Taxation Inquiry Committee, which considered the desirability
or otherwise of imposing export duties, while recommending the imposition
of such duties in certain cases, said :

‘“ They would also recommend that a part of the proceeds of this export duty should

be applied towards educating the cultivators to make an increased use of these artificial
manures and thus inorease the productivity of the soil .

I graw the attention of the Government to this recommendation, because
when Government impose a duty on agricultural produce it is necessary that
some part of the proceeds should be used for carrving on propaganda among
the ocultivators and furthering what 1 might call developmental work.

1 have, Sir, fortunately a more recent recommendation than that of the
Taxation Inquiry Committee on this subject. Sir John Russell, to whose
report I have already referred, laid great stress on the need for what 1 have
called general developmental work. He said :

‘ A stage is now reached where a reorientation of the Council’s activities should be
oonsidered.

“ It may be laid down as & broad pﬁno}ple that the investigations fostered by the
Council should be for the express purpose of improving agriculture. *’

—1 should like the Council to note these words—‘‘ should be for the express
purpose of improving agriculture *—

« The great need now is for fuller use of existing knowledge, rather than the acoum-
mulation of more knowledge for work on the cultivator’s fields rather than in the
luqu:story " o
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He further said :

~ * Agrieulture in India is riot merely an industry but the mode of life of a large part
of the population. The scope of the Council’s work must therefore be much wider than
if ‘the subject were purely a branch of technology .

fHe ~expanded this by saying :

‘** The Council’s investigations should be directed to increasing the output per acre
of food crops with a view both of ensuring full supplies and of liberating land for the
growth of tﬁo supplementary crops and of fodder crops for the production of milk-

Now, what action have the Government taken to implement this recom-
‘mendation of Sir John Russell ? I shall probably be told that direct work
among the cultivators is primarily the concern of the Provincial Governments ;
but I cannot allow the Central Government to take shelter behind such an
excuse. They knew when they created the Agricultural Research Council
that the provinces would never be able to find adequate funds for bringing the
results of the researches carried on by the Council to the knowledge of the
cultivators. They knew that the finances of the provinces would not permit
them to undertake work on a large scale in this direction. Yet they thought
that the establishment of such a Council was necessary. It seems to me
therefore that by their action they also took upon themselves the implied duty
of going to the cultivators, of informing them of the value of the work done
by the Council, and of persuading them to accept the methods and suggestions
favoured by the Council. Iam sorry to say that such work has not been done
on any appreciable scale. This is not the fault of the Council. The work of
the Council was limited to research work. The fault is of the Central Govern-
ment and they must tell us why this work has been lost sight of, why they have
not taken adequate care to see that the research work bears fruit in practice.

THE HoNOURABLE SiR A. P. PATRO: We are the dumb millions ; we
are not vocal.

THE HoNoURABLE Paxnit HIRDAY NATH KUNZRU : Yes, that is

1p.y true of the people who are affected by the activities of the Re-

*7"  search Council but that is happily not true of us. We can make

ourselves heard by the Government of India and can even make ourselves
unpleasant. .

Sir, these are the main points that I wished to bring forward in connection
with this Bill. T should have liked to say something more about the consti-
tutional position of the Agricultural Research Council but, as my remarks
made my Honourable friend Mr. Tyson uncomfortable, I curtailed them and
did not refer to the position of the Cotton Committee and the Lac Committee
and the other committees to which he referred, in their relation to the Agricul-
tural Research Council. But this too is a matter requiring the attention of
the Government. The commodities with which these committees are concerned
are agricultural. You have an Agricultural Research Council now. Is it
not desirable that all the research work carried on under the auspices of the
Government should be co-ordinated and brought under the control of one
body. Why are you having five or six different bodies carrying om work
connected, broadly speaking, with the same field of activity ?* Surely this
requires some justification. I only hope that in putting this question I have
not added, to the difficulties of Mr. Tyson and that he will be able to throw some
light on the reasons which have induced Government to have so many unco-
gr%nuted and independent bodies carrying on investigations in the same

eld.
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Bir, ‘before I sit down I must make it plain that, unless my Honourable
friend is able to give satisfactory replies to the questions that I have put,
especially to the questions regarding the attitude of the Government towards
the Council and the future scope of its activities in relation to general develop-
ment and propaganda, I shall be compelled to oppose this Bill.

Tue HoNovgasLE Mgr. HOSSAIN IMAM (Bihar and Orissa :
Muhammadan) : Mr. President, at this late hour I do not propose to make
a long speech. I simply wish to state a few facts in order to clarify the position
of those of us who were responsible for advising the Government to bring for-
ward a measure of this nature. Sir, the Governing Body of the Imperial
Council of Agricultural Research tried its best to avoid taxation of agricultural
produce but we were practical men. We could not sit idle and simply malign
the Government for not helping us. If they were not prepared to help us, we
thought we should be up on our own legs and help ourselves. It was for this
reason that reluetantly the Governing Body agreed to this measure being
brought forward. The taxation of agricultural produce has been a part of the
fiscal programme of the Government of India. The only item on which we had
dissatisfaction with the Government was the non-inclusion of the income which
the Government is deriving for its own benefit from the export duty on rice.
Now all these duties on agricultural produce that are being levied at the
moment,—excise duties,—all go to those bodies which are in charge of looking
after the welfare of that particular production. For instance, the cotton
excise duty goes to the Central Cotton Committee. A part of the sugar ex-
cise duty goes to the Sugar Committee. Now, out of the proceeds of the jute
tax also, a part is made over to the Central Jute Committee. But of all these,
rice is the only one which is selected by the Government of India to be retained
and is not used for the benefit of the growers. The position of rice was a very
important one as long as Burma formed part of British India. Then it was
one of the big heads of income, but now with the separation of Burma it has
become a very small source and there is nothing but sentimental grounds
preventing the Government from handing over the proceeds from this also to
the Imperial Council of Agricultural Research. I hope, Sir, that next year the
Governnient will be not so stingy but will be more liberal ; and that the Finance
Departm2nt will hand over the income to those who deserve to get it.

Sir, céncurrently with the desire to increase our resources, the Governing
Body was also anxious that the powers and functions of the Imperial Council
of Agricultural Research should also be revised and extended. We are
at the present moment restricted in our activities and it is necessary that,
if we are to serve any useful purpose, our functions should be enlarged. Propa-
ganda and disseminaticn of knowledge is of as great importance 8 inquiry and
research into the scientific position. If we do not allow our knowledge to
percolate to the cultivators, it would be wasted labour. In spite of all that
we might achieve in the laboratories and preserve in books, if our conclusions

are not translated into action, they will not benefit those who are engaged in
this industry.

Then, Sir, a very important point was made by the Honourable Pandit
Kunzru which had also some support in the Governing Body, that allthe
agricultural activities of the Government of India should be brought under one
head. We have at the momenit, Sir, the anomalous position of this Imperial
Council cortrolling some of the activities and some of the activities being
carried on independently of any advice from any committee by the Depart-
ment of Education, Health and Lands. I refer, Sir, to .the position about
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«dairy farms, about this research farm at New Pusa. All these things are under
‘no control from any advisory body. There is not even any central committee
-or any statutory committee of any kind to advise them. Now, if we have got
-experts, agricultural experts, marketing experts, veterinary experts, on our
bodies, why should the Government of India’s activities in the field of
:agricultural research be outside the scope of this Council? And, as Mr. Tyson
‘has very pertinently pointed out, this body—the Imperial Council—should
command great respect, when you consider that all the Provincial Ministers
are members of this body, when you further consider that Ministers of Indian
States are also members of this body, and when the Central Legislature is also
represented on that body.

A claim was made that the Governing Body should have some control
-over the staff employed in the Department itself, not all the staff but certain
staff. But the Government could not concede this right to the Imperial
Council. The Government want to keep this in their own hands. Although
‘the members of the Imperial Council of Agricultural Research can appoint
any number of staff they like in the provinces and States, they are incompetent
to appoint even one person when they pool their knowledge. The Ministers
of Agriculture are competent to appoint Provincial Directors of Agriculture
but they are not fit enough to appoint even one person to this Council.

I rather feel that the Central Government are not as bad as they have been
painted to be. They are still going to meet part of our costin addition to the
lakhs that we are going to receive as excise. I am positive that the pay and
cmoluments of the staff and advisers will be defrayed by the Central Govern.
ment. I also have a feeling that the Government are going to continue to
finance our marketing activities from their own funds and in addition they bave
promised to pay for sugar activities. Sir, we had hoped that concurrently
with this Bill the Government will bring forward a Resolution in the Central
Legislature or publish it in the Gazette modifying the scope and functions of
the Imperial Council, because you cannot do the one thing without the other.
If we have our resources increased, we wish that our activities too should be
broadened. At the moment our activities are, as I said before, restricted. Sir,
we would welcome any increased contribution which the Finance Department
might be able to make to the resources of the Imperial Council. But, having
the expericnce that we have of the Finance Department, I cannot bank upon
it. I would, therefore, advise the Honourable Members of this Council, es-
pecially the agriculturists, to give their support to this Bill so that agriculture
may stand on its own legs.

The Council then adjourned for Lunch till Half Past Two of the Clock.

The Council re-assembled after Lunch at Half Past Two of the Clock,
the Honourable the President in the Chair.

THE HoNoURABLE MR. P. N. SAPRU (United Provinces Southern : Non-
Muhammadan) : Sir, whatever may be the opinions on this Bill, there is no
doubt that the Imperial Council of Agricultural Research is a most useful insti-
tution. It makes researches into various aspects of agriculture in this country.
It has now been in existence for nearly 11 years and the Council of State is re-
g{l:sented on it by a very energetic Member, my estecmed friend the Honourable

. Hossain Imam. %e get an annual report of it every year and we are all
familiar with its work, which is thatof co-ordinatirig and promoting agricultural
research. Now, there is just one question that I have to raise in re to
this Councilgof Agricultural Research. The Council was established after the

[ ]
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Report of the Royal Commission on Agriculture by a Government Resolution..
As far as I can remember, the Agricultural Commission recommended that the
Council should have statutory recognition. On page 5 of their Report they
say :

“ The Council of Agricultural Research and the agricultural research fund should be-
constituted by an Act of the Imperial Legislature. The position of the Council of Agri-
cultural Reseafch in relation to the administration of the research fund would be analo-
gous to that of the Indian Central Cotton Committee in relation to the funds raised*
under the Indian Cotton Cess Act, 1923 .

Then, Sir, they also proposed that the Council should be entrusted with-
the administration of a non-lapsing fund of Rs. 50 lakhs, to which additions
should be made from time to time as financial conditions permit. Now, Sir,
the question that I would like Mr. Tyson to answer is, why has this recommen-
dation of the Agricultural Commission been ignored ¥ Why has the Council’
been constituted by an executive Resolution and not by an Act of the Central
Legislature ¢ The Council has done special work in connection with sugar-
and the organisation of marketing of agricultural produce, and if I understood
the Honourable Mr. Tyson rightly, Government have made so far a total grant.
of Rs. 85 lakhs, but in any year the Government grant has not exceeded.
Rs. 5 lakhs.

. ThE HoNoURABLE MR. J. D. TYSON : If I might explain. It has ex-
ceeded Rs. 5 lakhs on occasion but that has been the general level.

THE HoNourRABLE ME. P. N. SAPRU : As I understand the position,.
the Council hus certain important schemes before it and the finances of the
Council, a8 the finances of every other beneficent department, are not in a
particularly satisfactory condition. They are in an unsatisfactory condition..
Now, what the Bill proposes to do is to give to the Council, on which the
Legislature is represented, some independent revenues. It proposes to allow
the Council to levy an export duty or cess on certain commodities specified in.
the Schedule.

THE HoNoURABLE Mg. J. D. TYSON : S8ir, if the Bill is passed, Govern-
ment will itself levy this cess, and the Council will receive the proceeds less:
the cost of collection.

THE HoNOURABLE MR. P. N. SAPRU : The administration of the cess.
will vest in the Council. The rate of duty is one-half per cent. ad valorem.
The suggestion, I understand, is in accordance with the majority view of the
Members of the Council. Now, the rate of duty is only one-half per cent. It
strikes me that it is a very slight impost. Undoubtedly from the point of
view of fundamental principle it is wrong to tax exports of agricultural produce.
But, Sir, we have accepted this principle in a modified form in the case of cer-
tain other commodities like cotton, lac, tea and coffee and the Indian
Central Cotton Committee manages the proceeds of the cotton cess. Also,
looking into the Schedule, I find that care has been taken to see that no agricul-
tural commodity which pays a cess already is included. Therefore there is no
question of any double cess. This being the position, I take it that the House
is being asked to give approval to a beneficent scheme, a scheme which will'
promote agriculture, which, as the Honourable Sir A. P. Patro pointed out,.
is the mainstay of our people. The burden is not, as I have said already, too
heavy, and I do not think that exports even with price control jn operation

.
~



* AGRICULTURAL PRODUCK CESS BILL 6535
-will be affected in any appreciable degree by this slight impost. Therefore,
I am not raising any objection to this cess, though I am free to recognise that
in principle there is much to be said against taxing agricultural commodities
.of an exportable character at all. I would, however, like to make a few ob-
-servations on the activities of the Council in general. First, Sir, I should like
‘to say that I should like the Council to have a wider conception of its responsi-
‘bilities and duties, to research not only into agricultural produce and methods
-of improving agriculture but research into the conditions of that essential com -
-modity for all agricultural industry, namely, laboyr.

TrE HoNouraBLE MEr. HOSSAIN IMAM: Widen the scope.

THE HoNoURABLE ME. P. N. SAPRU : Yes, the Council should interest
itself into the conditions of agricultural wage-earners, their conditions of work,
the systems of tenanoy in operation in various parts of the country, the rents
payable by the tenants and the general question of their welfare. I know
‘these are provincial subjects, but the Council can act as a co-ordinating agency
where these questions of common interest can be discussed and researched
‘into. Questions, for example, of fixation of rent, payments of rent, weights
and measures for payments of rents in kind should also receive the attention
of the Council. The constitution of the Council is given in the Annual Report
and we have a very eminent personnel and a very distinguished member of
the Civil Service as the Chairman of the Council, a man who was a most able
.Secretary in our province. Then we have the Secretary to the Government
of India, Department of Education, Health and Lands; then we have the
Ministers of Agriculture and the Dewans of certain States and we have represen-
tatives of the Assembly, the Council of State, Chambers of Commerce and the
‘Sugar Industry. But I regret to find that there is no representative of the
real agricultural interests in the country on the Council, namely, tenants,
peasants and workers. I think there should be some representation provided
in the Council for the largest class of the agricultural community, the peasants
.and the workers. I do not say that the representation should necessarily be
through election. It may be difficult for you to start with to find suitable
machinery for electing representatives of agricultural labour, but there should
‘be some representative of agricultural labour, a real genuine representative of
-agricultural labour. You have in the Assembly a real genuine representative
of the industrial workers. If you want to have a real representative of agri-
-cultural interests, I am sure you can find one and some machinery should be
-devised whereby agricultural labour can get representation in the Council.
“That is one suggestion which I have got to make so far as improving the per-
gonnel of the Council is concerned. I think it is not fair that Chambers of
Commerce should have representation and the agriculturist should go without
representation. Then, Sir, I should like the Honourable Mr. Tyson to tell
us what Government have done with the report submitted by Sir John Russell
about two years back. I think Sir John Russell recommended in that report
that there should be propaganda and that there should be more effort to apply
‘the researcljes to the development of agriculture. The report was made two
‘years ago and I would like therefore to know what has been done with that
ceport ? Have you had any conferences with Provincial Ministers or have
you had any consultations with Departments of Agriculture in the provinces
in regard to the report ? Has the report been considered by the Department
-of Agricultural Research ? Have any conclusigns been arrived at in regard
to the recommendations made by Sir John Rusgell ? Thege are questions on
awhich I should like to be enlightened by the Honourable Mr. Tyson. Then,
¢he Agricu.ltural Commission pointed out that the basis of all agricultural
[ ]
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progreas is experiment and that being so I think machinery should be devised’
which would bring to the knowledge of the average agriculturist in this country
the results of the researches of the Imperial Council of Agricultural Research..
The Council should organise and co-operate. for this purpose with the Pro-
vincial Governments. It should erganise demonstration farms and experi-
mental farms. I think, Sir, if necessary—1 amr just making a suggestion
for the consideration of the Honourable Mr. Tvson—we should depute some:
officer for a short time to study what is being done in the progressive State
of Mysore in this counection. I was told by an Indian Civil Service officer-
who had just visited Mysore that they had made great progress in agriculture
there ; he was very much struck with some of the experimental farms he saw
there and I should like Government to depute some officer to study what is.
being done in Mysore. He can be sent on a short deputation and if the Mysore
experiment has any lessons for us, it may be tried in the Indian provinces also.

There is one other observation that I should like to make and that is
about the Vice-Chairman of the Council of Agricultural Research. The Vioe-
Chairman of the Council of Agricultural Research until recently had the status
of a Secretary to the Government of India. Now, Sir,—

THE HoxouraBLE SIR ALAN LLOYD : What has this to do with the-
Bill ?

Tue HoxourRABLE MRr. P, N. SAPRU : 1 think we can offer these observa-:
tions of a general character ?

TreE HoNoURABLE StR ALAN LLOYD : This is not the Finance Bill.

THE HoNoURABLE MR. P. N. SAPRU : I know it is not the Finance Bill,
but the administration of the Council of Agricultural Research—

TrE HoNoURABLE TRE PRESIDENT :  Your eolleague has already spok--
en on it. You can proceed to the next point. -

Tuk HoNouraBLE MR. P. N. SAPRU : The point has been emphasised’
by the Honourable Pandit Kunzru ; I should just like to express my agree-
ment with what Pandit Kunzru has said about the position of the Vice-Chair-
man of the Council of Agricultural Research. Then there are two officers.
shown in the list of officers of the Department, one is called the Agricultural' .
Commissioner with the Government of India and the other is called the Animal’
Husbandry Commissioner with the Government. of India. I should like to-
know what exactly is the relation in which these officers stand to the Council,.
what is the control that the Council exercises: owver these officers?

THE HONOURABLE MR. HOSSAIN IMAM : No contrel.
Ter HonNouraBLE MR. P. N. SAPRU: The Honourable Mr. Hossain-

Imam, who is a member of the Council, says that the Council exercises no
.control. I think thev should be brought under the control of the Council
and that is a suggestion that I would make to the Honourable Mr. Tyson.

1 have already indicated that I am not raising any objection to this Bill,
because it is going to providesthe Council with funds. I do not think that the
treatment of the €ouncil bw the Government in the past has been what it.

‘should have been. It has been to a certain extent step-mdtherly. But I

e €
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recognise, 8ir, that the Council needs independent funds and therefore I am
not rﬁii?ling any objection to this Bill. This is all that I have got to say about
this Bill. ' .

THE HoNoURABLE MRr. J. D. TYSON : Sir, my Honourable friend
Pandit Kunzru asked for certain figures which arose out of something I said
in moving for consideration of the Bill. I have been able to put my hand on:
them now and I am grateful to Pandit Kunzru for enabling me to show Honour-
able Members their magnitude. The total liability for sugar research on.the
1st of April, 1939 (I have only got the figures up to the lst April, 1939), was
Rs, 37-43 lakhs, of which Rs. 2883 lakhs represents the actual expenditure
up to that date, and Government had made grants totalling Rs. 31- 42 lakhs
for that purpose up to the same date. These figures do not include expenditure-
on account of the maintenance of the Imperial Institute of Sugar Technology :
this is maintained directly from central revenues : it was established in 1936
and costs about Rs. 2} lakhs a year.

Now,-Sir, I come to the criticism which has been made by several Honours
able Members that Government ought to have met the needs of the Imperial
Council of Agricultural Reseach out of ordinary taxation.. Well, Sir, they
have done so so far, but it is very largely a matter of the needs of the Council
outrunning the capacity of the Government to find the money from existing
taxation receipts without imposing fuither taxation. One does not blame
the Council of Agiicultural Reseaich for this. The fact is that when you
take up research in a wide field like the agricultural field, the very success o
one item of research leads to other items of research becoming desirable and
in that way undoubtedly the grasp of the Council has extended. As regards
this year, Honourable Members heard the financial statement and discussed
it in this House. I do not know whether Honourable Members got the impres-
sion that there was any-scope for increasing the Government grant from Rs. 5
lakhs to. say, Rs. 15 lakhs this year from existing resources of Government :
but even if Government had been able to find funds this year, there would have
been no stability in the position, and stability as regards its future resources is
very desirable for a long term institution like a research institution. Whether
it is right or wrong, Honourable Members will realice that. in times of financial
stringency, and particularly I should say in war time, the claims of a long-
term thing like research are apt to take a back place. We therefore feel that
it is better for the sake of the Council that they should be given a separate
source of revenue and that they should not have to depend on the luck of the
budget each year for their grant. Even if we had taken the course of asking
for separate taxation as such, the proceeds would only have gone into the
general revenues. We could not say that the proceeds of any separate tax
would have been allocated even this year to the Council of Agricultural Re-
search, let alone in the future. And therefore for the sake of the stability of
the income of the Council, Government have favoured the measure that is put
forward by this Bill.

Then, Sir, turning to another point, it has been said, and it is a criticism
with which I personally, if I may say so, have much sympathy, that the results
of research are very slow in reaching the agriculturists. I think that would
be 80 in every country. There is bound to be a great.lag before the results of
research can reach and be adopted by so constrvative a person as the culti-
vator or farmer. But T have been referred in‘this conneétion to the work of
certain cess committees which deal with specific single commodities. I think
it iS'pro’bd)ly true,—I hope it is true,—that the work of these cess committeeg
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is reflected more quickly than the work of the Imperial Council in the com-
modities with which they deal. In the first place, for the commodities with
which they deal, they handle proportionately very much larger sums of money.
‘The receipts of the Lac Cess Committee are Rs. 3% 8.  The Cotton
Cess Committee handles a budget of about Rs. 74 lakhs. The Tea Cess Com-
mittee handles a colossal sum—I believe something over Rs. 40 lakhs. And
naturally when all this money is devoted to research in the interests of one
commodity, there ought to be a quicker and greater return to the commodity
than when sums of something like Rs. 11 lakhs are spent on research in the
very wide field of animal husbandry and agriculture. But Honourable Mem-
bers must not forget that these industries pay for what they get. Whereas
the modest cess that we are asking for is only one-half per cent., the cesses
by which these other committees’ labours are supported are : jute 6:1 per
cent., rice 31 per cent., coffee 2-2 per cent., lac 17 per cent. They are a
great deal higher. But that the producers do actually benefit from the labours
of the Imperial Council of Agricultural Research is not, I think, seriously
contested. Their researches for important varieties of sugarcane and rice
have been of immense benefit already to the people of the countryside. These
improved seeds and strains have been made available. And in animal hus-
bandry, I believe it is true to say that their discoveries for the prevention of
rinderpest have already saved lakhs and lakhs of head of cattle for the culti-
vator. And when all is said and done, whether Honourable Members like it
or not, it is in the main a provincial responsibility to carry to the cultivator
the fruits of research. I have no reason to suppose that the provinces are not
aware of their responsibilities in the matter and doing their best, with consi-
derable success, to shoulder those responsibilities. There are constitutional
difficulties about entrusting the Central Government with developmental
work. The Tmperial Council of Agricultural Research cannot perhaps under-
take direct developmental work but thev are a research body and they can
make research into the way in which the fruits of their research can be brought
home to the cultivator. As the question has been raised what has been
done on Sir John Russell’s recommendations, I may say that developmental
research to see how the results can be brought home to the cultivator has
been taken up recently by the Council. This is a question which the Council
have in their mind, and they are prepared to devote attention to it.

Reference was also made to the existence of separate committecs whose
researches extend only to a single commodity in each case. Possibly all
of them, pre-existed the Imperial Council of Agricultural
Research. But I understand that in fact co-ordination
between them inter se and between them and the Imperial Council is very
close,—largely through common membership of the different bodies.

My Honourable friend Mr. Kunzru thinks that I was embarrassed by his
reference to the status of the Imperial Council. I did not mean to give him
that impression. I do not see that the change which was made in the position
of the Council last year was at all relevant to the Bill that we are now discuss-
ing. But I do welcome the opportunity to say that there has been no inten-
tion of reducing or impairing the status of the Imperial Council in any way.
The resolution by which the change was made on the 5th January, 1939, gave
a reason, namely, to enable the Council more fully to carry out its primary
functions and to relieve it of all unnecessary routine. The object, I under-
stand, really was to put the Council in the position which was originally en-
visaged by the Agricultural Commission. As I say, in any case, that was done
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ibefore this Bill was drawn up and I do not think that the matter is in any way
-eonnected with this Bill.

The Honourable Mr. Hossain Imam, for whose support to this measure
I am very grateful, has made a suggestion. He has asked whether the exist-
ing Institutions of Research under the Central Government should not be
placed under the Imperial Council of Agricultural Research. That again has
'no very immediate reference to the matter under discussion in the House.
‘But I may say that it has been considered. But the Imperial Council has no
research institutions under it. It is a co-ordinating body and Gavernment
have felt that there are difficulties in giving it charge also of institutions which
‘do research work directly. I believe there is collaboration between these
various institutions and the Imperial Council as regards the working out of
their programmes. Of course, these institutions do a certain amount of research
work for, and in that respect under the ditection of, the Imperial Council of
Agricultural Research.

The question has been asked why the Imperial Council has been establish-
ed by executive resolution rather than by statute. I have not had time to
go back into the history of that, but there is an advantage in its being set up
by an executive notification only. A statute could only apply to British India.
It could not apply to the Indian States and it is desirable that we should secure,
and we have been successful in securing, the co-operation of six or seven Indian
‘States. We have their representatives on the Governing Body. We are
anxious to maintain that position.

I have been asked what action Government have taken on the report of
Sir John Russell and Dr. Wright. This is hardly the occasion for a discussion
of the action that has been taken

Tue HonovraBLE PanpiT HIRDAY NATH KUNZRU : The question
did not relate to all the recommendations of these officers but to their recom-
mendation regarding the practical utilisation of the researches carried on by
the Council.

TuE HoNoURABLE MR. J. D. TYSON : I had not the Honourable Mr.
Kunzru's question in view but the Honourable Mr. Sapru’s. 8o far as that
specific recommendation goes, I have already said that the Council have made
it a further subject of research as to how their researches can be brought home
to the cultivator ! As regards the other points made by the Honourable Mr.
Sapru—his suggestion for widening the scope of the Council’s investigations
and for widening the personnel of the Council, they are on record and I think
it would not be within the scope of the discussion on this Bill to give any
views on them.

I think I havo answered all the points connected with the Bill.

Tue HoNourarLE MR. HOSSAIN IMAM :' On a point of information,
Sir. May I ask the Honourable Member to enlighten us whether linseed and
groundnuts will be subject to this excise duty or not ?

‘'THE HONOURABLE MR. J. D. TYSON : Yes, Sir.

THE HoNoUrRABLE THE PRESIDENT : Motion moved :

‘‘ That the Bill to make better financial provisiomfor the Imperial Counoil of Agri-
cultural Research, as passed by the Legislative Assembly, be taken into consideration.’

Quest@or: put and Motion adopted.
L[]
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Clause 2 was added to the Bill. ‘ .
The Schedule was added to the Bill.

-Clause 3 was added to the Bill.

Clauses 4 to 9 were added to the Bill.

Clayse 1 was added to the Bill. '

The Title and Preamble were added to the Bill.

Tae HoNourasLE Mr. J. D. TYSON : Sir, I move :
‘* That the Bill, as passed by the Legislative Aseombly;. be passed.”
The Motion was adopted.

INSURANCE (AMENDMENT) BILL.

Tue  HonouraBLE Sik ALAN LLOYD (Commerce Secretary): Sir, I
move :

. * That the Bill further to amend the Insurance Act, 1938, as passed by the Legislas
tive Assembly, be taken into consideration.”

This Bill, Sir, is twice as long as the one with which we have just dealt,
but I do not think it will require quite so much of the attention of the House
for the reason that it cannot be said to introduce, as the last Bill did, an
important new prirciple into the administration. It is, as the Statement of
Objects and Reasons makes clear, a Bill designed to improve a measure which
was only recently nassed by the Legislature and which was only brought into
actual operation in July, 1939. The Insurance Act, 1938, Sir, was a very
important measure. Tt introduced a lot of entirely new functions for the
Government Department concerned, and also, it is almost fair to say, actually
involved the creation of a new Government Department. It is hardly to be
wondered at that within a few months of the Act coming into operation
it should be found that, despite the best endeavours of those who contributed
to the drafting and amending of the Bill as it passed through the Legislature,
a certain amount of grit had got into the machinery and a certain amount of
defects were to be found in the machine. Honourable Members probably
include many who have purchased a new motor car and it will have been their
experience that it is quite a little time before the engine is tuned up and ad-
justed so as to run really well. That is what may be said to be the position
of the Insurance Branch of the Department which I represent in applying
the Insurance Act. We have found a number of points, many of comparatively
minor importance, some of great practical importance, which have called for
readjustment and rectification. This Bill deals with a selection of those points.
We have left others, those which were not urgent and those which we felt might

rhaps be controversial or might raise matters of principle that could not very
well be put before the Legislature without previous circulation in the country,
for a second Bill which it is hoped will come before the Legislature at the next
session. What is left and what we have before us today consists almost
entirely of measures for the removal of ambiguities and uncertainties and for
the removal of practical inconveniences which the literal application of the
provisions of the Act has been found to create—inconveniences both to the
administration and to the insurance companies themselves. That, I-think is
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a fair description of practically the whole of the Bill, with the exception of
one group of two clauses which refer to concessions that can be made in the
case of insurance companies registered in an Indian State in order that our own
insurance companies may enjoy the privileged posrtnn which in practice they
have enjoyed in the past in Indian States. It is very neeessary, as we have no -
power of coercing States in this matter, ‘to be able to offer those States reason-
able facilities in the way of reciprocity, so that we can offer to their companies,
if they have any, facilities which we want those States to offer to our own
companies when doing business in the States. And that is a matter we con- -
sider of urgency, and it really does not involve a new principle either. It is
‘merely an amendment. The principle was already accepted in the passing of -
section 116 of the existing Act, but we are merely amending that section be-
cause we find it did not go quite far enough, and we have also found that it .
would be useful to have the power to accept as suitable for mvestment securities
issued by Indian States if they are specified as approved by the Central Govern- -
ment,

The Bill, Sir, as I have indicated, had to be dealt with too rapidly to be-
circulated for public opinion. But I have heard very little in the way of criti-.
cism since the Bill was published on its introduction in the other place, and I
believe that this justifies my claim that we made our selection on the principles
which T have mentioned correctly ; that is to say, we did choose non-contro-
versial matters. I have also said that we confined ourselves to urgent matters. ,
With this cxplarmtign T commend the Bill to the acceptance of the House.

Tue HoxourasrLe Paxpir HIRDAY NATH KUNZRU (United Prov-
vinces Northern : Non-Muhammadan) : Sir, I want to offer a few observations
on two clauses of the Bill, 7 and 14. Clause 7 of the Bill amends section 35 of”
the Insurance Act, which relates to the conditions under which a life insurance
business can be amalgamated with another business of the same kind. The
present procedure in respect of amalgamation is laid down mainly in sub-sec
tion 3 of this section. The point that I wish to refer to is that Government
have hitherto accepted the actuarial or other reports on which a scheme for
amalgamation was based and have only required an additional report by an
independent actuary on the proposed amalgamation. It will however in future
be necessary for each of the companies concerned to submit a new actuarial’
report in addition to the report of an independent actuary which was hitherto
necessary. There are two queetlons that arise in this connection. One re-
lates to the position of companies which applied for amalgamation before-
the introduction of the Bill. Will the amendment when pessed apply to those
companies ? T refer to the case of these companies because if they have to-
wait now for a fresh actuarial valuation which will take time and which will
cost some money, their business might be affected. The delay in amalgamation-
may prejudice the future position of the companies. New customers may be-
dxsooura.ged by the delay in amalgamation from insuring their lives with these
companies. I hope that Government will consider the cases of such companies

sympathetically.

The other point relates to the position of small companies which want to-
amalgamate. When this question was raised in the other House the Honour-
able the Commerce Member gave an assurance that where one of the compa-
nies concerned had a standing which was well known to Government a fresh
actua.rial valuation would be djspensed withs It should, however, be borne
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